>

Title: Further discussion on the motion for consideration of the Banking Laws (Amendment) Bill, 2011 (Discussion not
concluded).

MR. DEPUTY-SPEAKER: Now, the House will take up Item No. 28. Shri Anurag Singh Thakur.

Motion Moved:
"That the Bill further to amend the Banking Regulation Act, 1949, the Banking Companies (Acquisition and

Transfer of Undertakings) Act, 1970 and the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1980 and to make consequential amdnements in certain other amendments be taken into consideration. "

off sroReI Ris o1pe (siruz, R.9,): worir 3urerer #idicw, 3 airotofler aic Sft 3 ugen arsar g &6 it spisdic 71a fpw s &, T@r e
Fidt Sft or spisdic fgsy o2 foe 37...(xawre)

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy-Speaker, Sir, I am on a point of order.
IUTERIE] ARG & SId fSIAbolal a1on ad farare arem, 3t gl 2o,
a€ | (cerrerror)
oft 3reI Ris oIdp? & #1816y, 3 argon b Jicfl s1dlc use! S W S &)
PROF. SAUGATA RQOY (DUM DUM): Sir, is this Discussion on the Banking Laws (Amendment) Bill?...(Interruptions)
MR. DEPUTY-SPEAKER: Yes.
off sreleI Ris orwpe: ATeloll JureRIst ABIGRI, 3 IMUPD HIEWH 3 PG BT ALEAI & O Sl sPisdCT wisol fiforcs of aa fopue 3... (=)
JUTERIET HBIGA = SId [SAD9Il BPI Ad dlfe1esI,
&€ (aaerron)
off srermeI Ris o1 & 3T oIl 3 P A9 AGIAL BT Uped 3)...(SaEol)
IUTERIST ARG : fSIADIIeT B AR 3MUh! HicpT & Sios
a€| (caauren)
off sroreI Ris o1w? & #1816, 3 adl Ysot 30T 2B g 3ii archl AGl P oft At a1t 3. (aaemon)
JURERIET HBIG = AG A AIDI ST ST,

€| (caaror)

SHRI BASU DEB ACHARIA : Sir, he has Tabled a new amendment.

MR. DEPUTY-SPEAKER: Please sit down.

SHRI BASU DEB ACHARIA : This Bill should be referred to the Standing Committee.
MR. DEPUTY-SPEAKER: Now, the hon. Minister to speak.

ol sroRPI Ris SIp2 & & 3IUd AR I A} AEIGA A Yol ALEAI § b Sil pisdic soalol A bl oI, TR 4 ulas dicde 3R drdl sisdc
faes @2 g &7 #SI corr & fob bt A 9ft ALt Siretell Ala &) PR el ABIGA USC Jociad 2 & I IADI Il frela




IUIERIST ARG : 3ol Gilfed f&en 3, SIa dreiisl ars aciiol S oret Slon dd HldT & SIos $33 DI RIaTI DI Yoel ofdl 36dI 3|
&€ (aaerron)

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Shri Saugata Roy and Shri Basu Deb Acharia, please sit down for a
minute....(Interruptions)

SHRI BASU DEB ACHARIA : I am on a point of order.

SHRI P. CHIDAMBARAM: I have taken his leave. He has asked me to speak.

Sir, in response to the suggestions made during the course of consultation, although the new clause was recommended by
another Standing Committee, since the rest of the Bill is important, I have already given notice that that new clause will not
be pressed.

Therefore, the discussion should continue. We will debate the rest of the Bill.
Q. o1 M : W, Biforees it @s 28 3. (et #3 T Afory, ... (e

JUTERIET ARG & $oID DBsol I dIG S oldl I, Joalol dlet 3t &= 3

off org arGa (w1fuer): Iurewtet Sff, sy 33 @ JHRY urse Siiw IS Ioalel IorN 3, A Sft of Star &= 3 9 sMuRt weon are § b use
3ift 3TS3 P 3 3[ISS I8l B2 Ahd|

JureRIgl #ABNGIA & &I Udiss oldl B2 3B 3|

off 9RG req : clfitpol 3y Aok R Dl ard JoRY urse 3w 3l 3A R Slor, BRI 81V1 08 IoRI ST 2Bl &) 3 FeRI 3AD! vk Sen smua
Ffeter difSre) vadite 2 Al of ©2, AT 3MUDI RIDR 3| Afdbol oK IRT DI dictal Al SIifSre, Sit urse 3iiw 32 3ol 2B 3| ...(AWkel) a8 a=I
dicton arad 2, dict| ... (xagerer)

Q1. o1 IR & I3 dictol = o). . (Raeet)
JUTERAET ABIG & 3ol Sil feRAD2 &1 &, 3AD RIR S TSl dIS Jells! [$IDIlol S5l e MUD! HlPI frciom,
3€ | (caaeror)

9. HIoTd IR & AR, 31 SR DI A JoRY, I3t A JBRY 3 Fex 376 D 3pRIR urse 3ifw siig? 3o1 381 §) Fer 376 o= dicr 8 b s 9
Sil fstort 8, 331 w2 aal & I PR DI IAdicl 3Iolell A& & Al 3A uEc 3w $iise war sar 3 The point of order shall relate to
interpretation or enforcement of Rule 376. ...(Interruptions)

I would advise Shri Sanjay Nirupam not to be part of the shouting brigade of the party. There are other people who
can be part of ...(Interruptions) The point of order probably relates to Rule 80 on the question of amendment.
...(Interruptions) 1 need a ruling. The following conditions shall govern the admissibility of amendments to clauses or
schedules of a Bill — (i) an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause
to which it relates.

I gave a written point of order, which you should have allowed me before allowing the Minister to speak. But may I further
say that this point of order relates to the amendment No.3 proposed by Shri Chidambaram. He proposed insertion of new
clause regarding introduction of forward trading by the banks. Then, he also moved an amendment — Amendment No.18 —
to say this rule which I just quoted, should be suspended so that he could move it. It is gracious of you that you have
accepted this point, that you should not insert a new clause. ...(Interruptions)

SHRI P. CHIDAMBARAM: I have not said the point of order is correct. I have not interrupted the point of order.
...(Interruptions) You are attributing that I have accepted the point of order. Don't say I have accepted it.

PROF. SAUGATA ROY : You are interrupting me. Is this the proper parliamentary practice? ...(Interruptions)
JureIgl ARG & 3MUD! dlcTol bl AR ST 3, 3 3T AT BT,

PROF. SAUGATA ROY : Mr. Deputy Speaker, Sir, you must give a ruling for posterity. The whole point is that Ministers are
introducing the Bill in the House and after introduction the Bill is referred to the Standing Committee. The Standing



Committee sends back a Report and on the basis of that Report or otherwise, the Minister may introduce any number of
amendments. There is no problem with that. The problem arises that even after the Report of the Standing Committee if
the Minister comes and says that I will insert certain new clauses which have not been considered by the Standing
Committee. The problem comes because under the Rules of the House there is no rule under which you can again refer the
Bill to a Standing Committee. So, the introduction of hew clause suo motu by the Minister is not deliberated by the Standing
Committee.

I want a ruling from you. This may relate to Mr. Jairam Ramesh's Bill also later that after the Report of the Standing
Committee, the Ministers are coming and saying that they want to introduce new clauses. It should be made a rule in the
House that no new insertion of new clauses should be made after the Report of the Standing Committee is presented and
the amendments are placed because that will take away the privilege of the Standing Committee to consider it properly.

MR. DEPUTY-SPEAKER: Please conclude now.

Ql. eI IRI & 32, 3D A dicTol Soll AT &I MUl VAT of B2 P AT A ARl fp=n 3| ...(Interruptions) Sir, I gave a notice
before the House re-assembled. So, I want you to give a ruling on this.

IJUTERAST AANG = Sl PISIC 3O A MUD! Scloll 3| MU YT BFATelol fopu Sl 38 3

&€ (xaerron)
Ql. oI I AR, A Drefle Bot S, ... (aaeEmer) 3mu diizer 2 38 &) 3 v fiolc 3 el A JeIH wr §) .. ()
IUTERIST ABIG + 33 &fl3ST Xdlol I JAdIeT oIl 3
PROF. SAUGATA ROY : Sir, let me complete.
Sir, it is good that Mr. Chidambaram has withdrawn the new clause. But this should not happen in future.
JUTERTET HABIG = 3 31U 3Uofl A Ddcfs Difsmm,

PROF. SAUGATA ROY : Sir, s uspension of Rule 80 (i) should not be done by the Ministers in future. This is not the way to
run the business of the House violating all the norms. ...(Interruptions) You cannot have after thoughts. If you want to
insert new clause, you should bring another amendment here. Let it be passed by the House. I have no objection. But this
is not the way to do it. In future, Ministers should not come and introduce new clauses as an after thought.

I3, 31 B IAeI3Io] DI DIfdrer HifSTe; s1frr wpret 9 cller 3uchl Hfefer uGs! fip St WD of v 3l Hfefer < off, RRRY i 6l Afdan =it
Sirestly apft dfiee ordt 8, cifdpor SMUD! 3 WR W Y3t Ufa? 3| 3Mu i b 1w ves Hfeder SifSte b ws wpeft sii ordt faper smesm; This is an
abuse of the Rules of the House.

SHRI P. CHIDAMBARAM: Mr. Deputy-Speaker, Sir, let me reply to the point of order. I would like to make it clear that I am not
pressing that clause. I am withdrawing the clause in deference to the wishes expressed by different sections of the House. In a
parliamentary democracy, there has to be some give and take and we have agreed that if a section of the House believes that,
this clause should not find a place now and more discussion is required, although another Committee chaired by another hon.
Member in which every party was represented unanimously recommended the clause, I am not standing on prestige and we have
said, 'All right, we will not have the clause'.

But the point of order, with great respect to my dear and noble friend Prof. Saugata Roy, is completely misplaced.
...(Interruptions) 1 only said, 'misplaced'; I have not said anything else.

Sir, Rule 80 is intended for the contingency of introducing a new clause in the House when official amendments are moved.
Ever since this Parliament came into being, there are hundreds and hundreds of examples of invoking Rule 80 to introduce a
clause which is a new clause. Only the other day, 10 minutes before this Bill was taken up, three times Rule 80 was
invoked and three new clauses were introduced.

PROF. SAUGATA ROY : It is wrong.

SHRI P. CHIDAMBARAM: Just a moment. The Chair should say whether it is right or wrong. Neither you nor I can say that.
...(Interruptions) You have explained your point very well. Let me explain the other point of view.

Rule 80 is intended for the purpose when some official amendments cannot be introduced as an amendment to the existing
Clause. Some official amendments have to be introduced only in the form a new Clause. I do not want to go back into
history. When I did discuss with the Leaders of Opposition, I brought to their notice that Rule 80 had been invoked so many



times. I have given examples, where Rule 80 has been invokeda€| (Interruptions)
3Jureigl #AAGA & Jicft Sft 1 dictar SIS,
&€ (aaerron)

PROF. SAUGATA ROY : Not Rule 80, but suspension of Rule 80.

SHRI P. CHIDAMBARAM: Rule 80 is invoked to suspend the Rules of the House to enable a new Clause to be introduced.

There are hundreds of examples. I have in my hand examples of recent times where Mr. Yashwant Sinha, Mr. Pramod
Mahajan, Mr. Aruj Jaitely, Mr. Suresh Prabhu, Mr. Srinivas Prasad, Mr. Jaswant singh, Dr. Murli Manohar Joshi, Mr. Anant
Gangaram Geethe, have all invoked Rule 80. There are hundreds of examples...(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): Is it a bipartite agreement?

SHRI P. CHIDAMBARAM: It is not a bipartite agreement, just allow me to complete...( Interruptions) 1 am just giving
examples...(Interruptions)

SHRI GURUDAS DASGUPTA : Why does not he give the examples of Ministers of his own Party?...(Interruptions)
MR. DEPUTY-SPEAKER: Please, let him speak.

...(Interruptions)
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, you give your ruling...(Interruptions)

SHRI P. CHIDAMBARAM: I have given examples of non-Congress Ministers. There are hundreds of examples when
Congress Government was here and there is my own example of last week; three times we invoked Rule 80; this House
passed the Bill after introducing three new Clauses.

Please give the ruling, Sir, that Rule 80 can be invoked in such circumstances...(Interruptions)
JUTERAET ABIG + A Heiol & W |
&€ | (ceraerar)
Q. AT X A8NG, A2 U VIt A a1 Baoll 3. (aerer)
JUTERDET ABIG & 3MUDT I BIT ofdl Bt 3
&€ | (caraear)
Q1. 2HoTet 3T 1 AR, A o1 pAtST arey ol g off; FFeor It F13A 3 PR 53 BN F
SUTERIST ARG & 31U Fcf} Sft B dictol P dIg el dicisr?
Q. HoTe 2R ¢ a1dIGw, Ficf} off 3 B 2T A ot it 3, et swicht @ 3
JUTERAST ABIGA = B3 eI G S 8| MU dS9! el Al a1 Ffefor Sa
gl o1 IR & Jcf} Sft = dicisl, 3mu diciol
JUIERIST ARG 31U ST, ad g Hicier I,

gl. I I | A8lG, I O JoRY TSI DaIcSI Alel Blol D UG PR VAT B3 & dl Jleld B3I 3| ICISol Dac] P oIl oIl Teifst usiorl
o1&t foperr ST JApeT 3| 3PI2 USel VAT B3I 3 Al alcid 33l 3| fp=ft off Biforecz o fasen 2 AY as s1era fasenm &) You give a ruling for finality, for
posterity...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, he is advising you on what ruling you should give...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.

SHRI GURUDAS DASGUPTA : Sir, I will just take one minute. I am only saying that this is the mindless way in which the
Government is running. In order to get their Bills passed they make compromises with different Parties and this politics of
compromise in spite of ...(Interruptions)



SHRI BASU DEB ACHARIA : This is politics of compromise...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.
SHRI GURUDAS DASGUPTA : Sir, the hon. Minister should be honest enough...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.
SHRI GURUDAS DASGUPTA: Sir, in order to buy the support,...(Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.
off 9RG AT : 3T 308 Hicier ot W ... (et )
IurERISt A : G AE! off oM IR Sft P GIRI Sl IHRI U2 ISR SR 3| IS Wise 3w 3fis ordl 3
...(caaeor)
gl. JAleTd M : wisce 3w 3iiS ol 3
JuTeRIEl ABIG & b fdroie, il aat01 Fieisl ol &t 3, 3mu et Al ofifSie; T8 Pbact v Ismd 3, b3 ot 3 el Ffefer § a1 g
"In this context, I would like to inform the House that whenever requests are received from the Government
for suspension of the Rule 80(1), the practice has been to allow the Minister concerned to move the motion.

Therefore, as per the past practice and as per existing Rule 388 the hon. Speaker has permitted the hon.
Minister to move the motion for suspension of Rule 80(1)."

...(Interruptions)
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, the Bill should be referred to the Standing Committee...(Interruptions)
IUTERIST ABNGA & B0l eI S &t J
&€ | (cauren)
IureRIst ABNGA : Hiciol Ackol ordl Al 3) sar Ffefr & &t 3, Hfefer deter ol At 3
&€ (caaurrr)
IUTEIST ABIGA * 3MMUol BFeT Jol B 1w war, Fot Hfeier & &t 3 ama bz ddtoot @2 28 &) VA B acien?
a€| (caquren)
MR. DEPUTY-SPEAKER: I have given the ruling. You do not challenge it.
...(Interruptions)
MR. DEPUTY-SPEAKER: Speaker's ruling cannot be challenged.
...(Interruptions)
14.20 hrs
At this stage, Shri M.B. Rajesh and some other hon. Members came

and stood on the floor near the Table.

...(Interruptions)

JUIERIST HBIG & 31U cllol 3iuoil 2T U2 aIud SIsY, 311U el 36 SIISY| &l Hiciel § Sl 3 U 3AD! Ackool oldl DT ADd 3| 3T J6 SIISE,
8€ | (caaemar)
IureAst ABICA & 9ff 3661 BIPD?, 3N 9% D3| Rt 31216l oIP2 Sit B ard s uz siest

(Interruptions)+ G€/



ol 3reRMI RiE oId? & Aolelk 3uretel Sit, 3Muol 3iuell Hfeisl &t 8, clfcpol Sl auol S Kb 13 31 sl Al of, sRARI Storar urc] &l 3l
3 11 9l Gedl B AGHIL of, sl of 53w 1 fRYer b= b rrorotl= el Sft of PR Avs A sWicsdc ad fipar &, 33! fp=tt of aft smon a1
ofal f&= 3iie A8t daol B 1w ol uscl oft a1 oat off b PR FAroTofl=r Ficf} Sft o 213ft Gell DI RIS BB 3 fdcT DI cIrelT &r Al VA feiet b1
@ oot 8 3l VA YT 3oSAC BT =l st & 312131 of Sfcber Aces Y cndt Aot arett 3 32 of & Aol b bt ot 3y 32 FSR AsHAA
2391 3R 3y 3l oft SIS A siferpaR Gor 3T fARlel w2 33 3| 3ol 3ol Hicier § &, cifdbal FArorsiier sidl Sft of S a1 odl [ 3caiar Sit
SloSACA SIS fobe 3, 3AD! figgr B0 F fore A dar 3, Aftpor PR B & 3iiS? 3 ordl e ... (=Marer)

JUreAS! ABIGA * 3[ORII OIP2 Sit P Iretrar Rt B are Reprs 3t ot o 3 3
(Interruptions)* €/

off srelzme1 Ris o1 & wiest Sit, of 3 P ol UI 3BT &, of # TR RAGT IR A el ADBAI G| ...(RAAeel) Js T Azcayul Rt 3 diewtia
SleSHCA ClIol B TSIRT PR Aisol Alher clf e AY IIRIG Acl b Asht AGTT $AA AzAT BN ... (Uil

3MIGUfIRT 3ureRIel ABIGR, of MU I3 AT ol AD 3 ... (AGRIGT) TN 30T I3} T Yol ADe 37. .. (AT
MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2.45 p.m.
14.22 hrs
The Lok Sabha then adjourned till Forty-Five Minutes past
Fourteen of the Clock.
14.45 hrs
The Lok Sabha re-assembled at Forty-Five Minutes past Fourteen of the Clock.

(Shrimati Sumitra Mahajan in the Chair)

BANKING LAWS (AMENDMENT) BILL,2011--contd.

FANUfcl ABCAT: 3[oR1E1 Sit, 3MU dife1y) 3 eap ffolc ard @) Jerst cfifsm
&€ (caerar)

14.45A>hrs

At this stage, Shri M.B. Rajesh, Shri C. Sivasami and some other hon. Members came and stood on the floor near the Table.
...(Interruptions)
o1y ARG 3031a! apisdc Bl Riggr w2 frn 8, R 33 Rogr o3?
a€ | (crrerror)

oft srelze1 RiE oIp? & 31GuikI Aufer ABG, 3ol A3 96 Ascayul AW 1R 3Mell a1 2ol @I Hlpl &= 8, s fore & MUl oRmaG
&1 g dcber it swisdic e, U6 uacht R ol smrn 8 a1 2005 3 oft ot cifr swpisdic fer o1 ot fpen sk, ciftbar 144t el 9 B 2aca
3l et b PrRur A Aber et i 3t &t ust a1 Aol 2011 3 acwrcflor fe s}, sre2vflen yurg #zwelf St v ar b2 e s 3 Afber cifar
siisdic et 2 aie, RRIP! ST DIt DI Ib2 D2 f&r ormy FEFSeT DTt of s 3ol dgd ASAUUl JSId Sl g8 AUy ISl 8| cifcpol ST
G $A A DI & [P Alelofin ot icfl Sil of 5 ISeT Dl <lrol A Uscl PO IWVISIHTA AL 3 Id D2 3l| Iolbl Iss A, 3MISI 33 AGoel D 3MEADA
Gel 3ol 3EiSIHCA P Raere J,...(aemr) vras dicae B ot ara 3-8 P el odt o1, a6 of I siorar urct ®t s off iz o & bt
Gell ol #eR oft) 391 clleT 3ADI ePIAR R B 33 ...(RUQHIel) 3iTST ATelofler Ficft Sft o Acel 3 3B wARA fipen 3 o5 Sl sEisdCA Ioalol
71q I off, 301 spisdHcA Bl A gy @2 33 3) ...(aaerer)

A9ufer ABGAN, A SMUD AEAA A Uoll AIEAT § b Sil I AR ISl DAL of HAololler Avrdd Rosl Sft bl srearsrer i st &, oot A
SMfEePaR S ALl 318 ... (RIAHIST) 3T 3 St PISHTA 3, A DS PIYERE arse! dfeber it orat 3)...(AGT) 3T 9t D A WisdHT o1al
i3y, o1 BIfERE Arsel dAfdher cif @1 $ASIR B2 28T 3 ...(AGEST) PR 3H DFUIRT cif f[cT D1 vd sice1 fiicil @1 a1 28 & A Jo1 b 3 3 s
Bo1 {35 ATSo! Aot feT =M S, A« Sor @Y emst Brcwem, ... (e )



dsa1, 3 MU AT A AGal I Dol ABAI & b Afeber bt STt AD dId 3, Ahor DIS 31T Dt A o1t 3 ... (AEST) PR o Yreflol PRI Y
I D2 Al sfIERI 5[E 3 ...(caaeet) sAr Joi 3 oft forar gan 3 b gl @1 et T Bol U2 Sot bl Bl o A 31l DS orft I oidt &3 3
...(cIaerer) ¢ AR AE S0l B Brerar 3, 3w 3ncH! DY oI 3 ... (aaeior)

AU ABIGAT: DU MU UD &I AT of, 3MUol 3Woil aret oft 3 off, varse sifw arS3 off Jxar @, 3rerst ASlG of 8ft amolt &I a1 &t
3ol s ot s, e} St of a8 aeifst aruRt 8ft o frRm 8, 3 AT I 3l o 3| A el ASeauvl 3

3€| (crauren)
AT ABCAT: MUY 5 AT B et 3 & URT B2oll 8 Al B 53 Becl 3 URT B2l usSon; 3muht ar #irer oft s ) This will not do.
3€| (curauren)

off 3roRmPT RiT o= & dsH, 319 3GeHt B A6 oI 3 P 9IRIG SiSjeT 1R 3 31X, asft dfbor Jor 3f 3R, cifdpor V2 ord ... (=@emer) Skt
ol AGT @I 3518 SD2 D8, Aol Wdfer i off Juse orscl 3 a1 srn 3 b b A8 A A A 9Ig, Dol Gol D ferw it 3BT SR D 4,
...(caqeet) 3o1ept foaAr BT e, ciftpel SIa AMerel JboT BT ol Dél of Bal ISl 3 dl A UG Daoll Al g b AMorel bl daol bt
SMAQADAT oldl 3)...(xaaemsr) dfber a1 39 8l AercT DRI DIl 3, AAINID DRI DIl 3, ...(qemer) Afbol IRIG sl IBI DI Pact
sodeciic ad AHifa o2 & 3. (@) w6 o1 95 ascaunt 8, a6 Pact It B Aoz b e & aecagel o8t 3 aiet oft S 9 cEREr 75
solR Rt e 3, ...(xa@emer) Sit G 9R A RAGT SoRizRN arcft 3, cifdpol 3ot sidl 3 Jot 6t girat o1l Zeft 3)...(=@umer) PR B9
w2 B a1 Bt 8, 3ADI ol ot Bl e Al Dl 3, ...(Raewrer) Sfdpol TR S1el SHdl 3 Jb g et 3, T FPR 3A o i P BT

P2 uré 3?...(cuaeret) oSt ot sPR sy S Al g3t gforn 3 51 yferera ol & Jo W 2 ... (xuarol) s friefier Soif 3 3 dl 41 yferera
il & b T 3, Iftpol 3PR A B S SR Al web 31 & Ianfdes Pbaet 35 yferord st b db et 3)...(R@eet) $of 202 3ds] A A8

UAT Tetar 3 o5 sordt A siftiepaz Adber Jar 9183 = 81 98t aw AMfera J...(xaemar) spefior s 3 spft do 10 3 20 wsic I Surer dAfdber
XK ofdf & Al a1 391 Jopl P otz B Sl a1 B2 B 3, ...(RAQeIeT) TR 3IW 3GaH! P ¢I19T S5 Al S[DAGl alot AleTl 37 ... (SAWEIGT) PR TDh
gs1 o BIC Jp ol Woar & A gad ge do DI Wedr 3...(udere) 3l g do Bl o 33 BRI ol fpeliefies g2 8 a1 @i a Sl
il aciefl a1 v gia D 96 DP IAP DAl Gt Ya F el D (RAAUE) As TgA HASCAYT 3, $3IA SIolol DI IAARIDAT
3)...(cugurer) SnRaR S DI RI-T= U 37 A gl b vep-ue urse W AR A aal 6 S, .. (Riawel) el gatied a8 3 i arig
o 3Mu 33t &I ot wr 2@ &, of A} Sft I3 s ot w 33 Bt QIR 3 oft Foreroft S-SR 3 Aetoll U @ 3, ... () AsH, AP oW A
Pl 31iS? 9 clrell 3k, ofdl Al i sMuofl ard oIl Ba UrSsol,...(RAAeel) 33 U2 HS I SAGT Al Bofl 3| 3 Tad AR A 3. (raemet) 73t
g ot Jorrs ordt & 281 o5 31U @RI b6 2 )., . (adeer)

AHTUfel ABICAT & 3M1UGT PR 3UGAT dIed Y3t 2 oft 81 ol I fdeT ur war o

off sroRpI Ris o1m7 & 313 T apft oot 3 oo 40 frore 3 gt Bl spft 33t o ot ot 5. (aurer) PR BT B HUT 59 qA B2 W 3
Al A Ascayul 9 3, Sit AT ST 3M TGH 5 3|...(Rqeler) QST BT SIRIBIR TRl ISR SR, $AD! SMAABAT Tl UST, ST Jute 9rea It
feérr g3m &, It says:

"The Bill proposes that the voting rights of the shareholders of private sector banks be made proportionate to
their shareholding rights. It has been felt that this would help the private bank to access capital for the
development of the banking business. "

saafere 33Ul Paell arsdr g 5 dfber 3 St 3iffiprR IRI dlesd b Afder Use B o, ...(aemer) a6 10 w3 A dg1p 26 uRie
foperr srm 3) usat s uE 10 yfererd gam wear er dr 10 yfererd o6t asis A Sl 9RR Bles3d 9, ...(=atme) 3 AlAfSEie doird & sz e 50
q3ic @I ARPR B 9, ...(=agerer) et 9RRE St &, difdst 2rse 50 uie o1 B A, Afdper 3@ Bact 26 uRic oo J;...(aHE) $AA
IS TST 36712 oIdl USol eI, TIftbol ST a2 SI¥-2 USIl 6 a8 dicY B0l b BT 3MeaT, ... (RIGEST) a8 26 u3ic 3ol & a6 Bl of Bl IA3X
oI 3 35 3ol a1 330! T 3ot IRR BlesA B FHt Bidke, ...(=Eor) 3ot clisit B, Ricdior Aper 3 T2 crom 22 3, sAfRME a5 Acagut
2 1o odl of ot a8 10 uic A gerD: Sit 26 uie fpar srn 3, ...(=m@eme) for the time being serest sga cmst Brer I 8, sAfere sam!
26 uzic woll aifde i 3Mol drct IR 3 S¥Toll AIfde b o d2s & 3t iz @ forvier cror ... (cagerer)

14.54 hrs
At this stage, Shri Kalyan Banerjee and some other hon. Members came

and stood on the floor near the Table.

off 3ot RiE o1me : v 3k Sl 9ga scayy e 8 b podiciorel daflort St i3 P U] 3 ;A A Pl W18 forpret fear sk
3)...(cxaemer) St fber 1 Sk 3, 3 AR DI Dedicton Daftoret i siEar T W] A formre 2 R .o, P velifyd wor f=r
SIRY)...(aaenet) dsd, 3 S A6 A Daoll Aedl § b weucior weflerel sl $f¥Ar @1 snfiae @wEr @m 3?7 My next point is
related to the exemption from the purview of the Competition Commission of India. The Competition Act, 2002
mandates the Competition Commission of India to scrutinise and regulate



acquisition/merger/amalgamation/absorption of companies including banking companies. However, Section 2 of the
Bill under discussion today seeks to exempt all banks whether the private or nationalise or Gramin or Cooperative
from all such scrutiny or control by or regulation or supervision of the Competition Commission instead of
merger/acquisition and amalgamation.

Madam, what does the Government wish to accomplish here? sufiqe wsudtorer weiore it sfEn & YL 31 @il formren i at 37
...(craerer) smedtans b | 2 & 3, ¥ Us Baoll AEATl G, ...(RAMEST) RIS DY AE MfebIe & srn 2 3nf¥ae deuctorel watorer it
$f3em b urd Al 9rRIG 3 3ncet aet oft SR, Aifdbor @RI SMReiang O UrA S1E 3G} ST el | 3 FAwar 37 ...(RAQES) $A Aol A
fUeer ui aut 3 3 swefl @ 2% @I &, cifdber I Bt orft gia o1t Zeredt 3 ... (e St 3@ A 9 cllel o S, Dol BRI 62 W Brerer 3,
IDR of GA IR s R0 BN, cfdpol RIS el 3t 3AD RMeT 2 DA D B o I ot F) ...(=aue) T TBa FAscawt
..(caaeet) SReliang Bt &4 PR Al S W 3, AAfdbol SMRlaE 33 B0l TR aretl 37 ... (RaHel) 3D RBib P8 W a® Sl aifde, dife
PO AIA P 96 Ag AT 52 DI SIRI fop =1 apeucioret wefloret siiw sfer afiz smRelans sy saseedt &4, difds U2 of 8l fop #ekl B ofer w2
B2 SOl b Tob Sl Up AR B2 38 9, I IRIG 36l oIl B2 UReY ...(dee]) BuifSie? uo[bolel Us KRG s &t ard A6l U2 odl orfh
...(@erer) 33 AT FAEcagut ard s 3 ...(=aemer) Now, I come to Depositors' Education and Awareness Fund.

The Bill proposes to establish Depositors' Education and Awareness Fund. The Fund will take over the depositors'
accounts, which have not been claimed or operated for a period of 10 years or more. ds#, ddcl G auf &t Al @ ol srf g
...(craerer) & adren asar g 6 ad 2005 3 s swisdic crit srft of ...(=@eme) st e et 3 5 SR o ...(xaet) difdper et
PR 3T & ...(AQIET) 3RS b AR A Slolpi frcll 2 o vp P clielt @1 dar Uy Sor 912 9 ...(Raerret) PRET ol golR ar 2t
sRIRA BAs IR U3 ) ...(=@ena) JAsdH, A5 DI VIt TARST oidl 3 ... ()

AHTULET ABIGAT & TellST DPIAIS B3|
3€| (e )

off 3roRPT Rit orpe & dsH, ol AR Bz, P.ai.2f. difel Bt ara w& 3, T 3AD G PL B2 Ul 3 37 ...( WG PR IADBT E TPL
oIdl B2 I 33 &, Al 3 MU Ugell Al § b ...(=Maerer) 482 wis Fue Il 3 ust 3, w0 96 31 siGH! Bt Dft frcren? areretler for aid) Sft
g AR & g T cliell o) =l o1dl foret 2a1 87 ...(xaaeer) s, $3A U2 i P A3d Soll AEAT ) ... (aqeer) 3ufaz el Jpt & urt A6
UAI UST 831 8, PoRI db P URI AR Al PAS UL, AORI6l dp 3ip SER P URT dlol Al ©: DAS HUY, USIE oi9l6iel db & URT ol Al AR
DA UL, Bi¥el ITA B URI Arctd BAS FUY, PSAc a2 B A ... (cadtiror)

MADAM CHAIRMAN: The House is not in order. The House stands adjourned to meet again at 3.15 p.m.

15.59 hrs
The Lok Sabha then adjourned till

Fifteen Minutes past Fifteen of the Clock.

MADAM CHAIRMAN: Please let the discussion start.
...(Interruptions)
SHRI GURUDAS DASGUPTA : Madam, please listen to me. I have to make a suggestion to the Government.

I am suggesting to the Government that the discussion on the Banking Bill may kindly be postponed for some time. Let
them discuss with some of us, those who have serious misgivings, and I assure them that after the discussion, whatever
may be the result, we will express our views and if necessary, we shall call for a division, but everything will be in the way
everybody likes.

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam,
the hon. Member has requested that he needs to discuss this, he wants to clarify certain things and he wants to hear our
views. He has also assured, and I appreciate him assuring on the floor of the House, that the Bill will be taken up after
some time.



Madam, it will be passed today because we would like to take this Bill to Rajya Sabha. ...(Interruptions)

MADAM CHAIRMAN: All of you should not shout.

SHRI KAMAL NATH: Madam, if this is an agreement, if we can agree on this and this is an understanding, then Government
has no objection on this. We can take up the next item, the Constitution (Amendment) Bill.

Prior to that, the Leader of the House, if you permit, may be allowed to make a statement.

MADAM CHAIRMAN: Yes.

16.30 hrs.

BANKING LAWS (AMENDMENT) BILL,2011--Contd.

MR. CHAIRMAN : Now, we go back to Item No. 28. I would request Shri Anuragh Singh Thakur to continue his speech.
...(Interruptions)

MR. CHAIRMAN: Let the House be in order.
...(Interruptions)

MR. CHAIRMAN: Hon. Members, please take your seats. Those who want to leave the House they can leave, and I would
request the other Members to be seated.

...(Interruptions)
oft srorereT Ris o1z (Fafieuz, .9.): wowrars smufer #8lcR1, v dgd 3t Aacauut fww uz 3 dicton A g ... (adeor)
MR. CHAIRMAN: Shri Anuragh Singh Thakur, you can start your speech now.

...(Interruptions)
MR. CHAIRMAN: Please maintain silence.

...(xaEne)

ol 31elRI B SIPp? & AU FBIG, 3ol IS UP dgd 8l Aarayvi fdu Uz dictol &I ssireld & & 3l [51R1 a2 A ol a3l 3 wal b

Siepor Paet sARcdic b fore Ascauvt o &) eI A 1@ 3Gt B Sfidel W IgA Bb USAT 3| SIA B lIeT Alorel BT P &l ekl 3 Al A
3IUGIT HIoToTl 1B 3 fop dfoper ot u2ut &t ZMoret 8 3iie PR TSI DY IADI I8l et 2 ... (Raaeror)

MR. CHAIRMAN: Please maintain silence.
...(cxaerar)

off 3o RiE SId? : MR, didhal dact sdzedic & fere & sgcauvi o1dl 8 afem dicber Aleret Aae2 & fere oft Ascauvt &) 531 cii Pl asts A sial
831 U 3R 3l Pt & b dicber & &I I Jare Ml cifpol AT 3Eisdc ool A RIS P oldl B0l I]ASIT DT Sil Aloloflr Avrdd
Rioar St &l sreasidr 3 doft & 3caiol it sl RUI¢ 3 Juse orsc] i Dal & b aRaR fURifde sEisdc drol A dichol Ade? DI AR oIdl Slol| 8A
Duell fRiel w2 aat o6l sl aifdpal U2 9f aai ] cis badifsterel feiet 8it s Gl 3 311 28l & clfdbol sARI 3ilk ISl Dilct DI UP 8l IS AT
o5 frafirer spPisdicRt of el Sme) sl dfber cif oI Sire AIfds 32 Uy Ate? B $ADI ciret BieT AP 7 3P o Aacayo! Al o2 sl arT
3xor 3fie 3men w2l g 6 RrI avs A #id} #8lcw of smel! aife 3 S sEisdic a1g &I off, 98 3oalel figsy B2 oft 3 oIy Raemw wr g e
TIOBIEI 32 Ut b cllol BRAS dicac b 3 AT b Racies & aifs 3@ s3e ARARTA of fdpen e Fidt #BIGT of 33! fagsy fpen 8 fSrrmT



& FAEI DT §) $AD AT-AT I3 A5 9l wsoll & fop Sil f$UifStez Bslbolel TS 3RO BS, TP UIE $031 D8l oRIl & 1o !

"The Bill proposes to establish Depositors' Education and Awareness Fund. The Fund will take over the
depositors' accounts, which have not been claimed or operated for a period of 10 years or more. "

U JRAISIE b ATEII A UAT Il &, b 36T vb s dob zard B3 3 fSroret cemier 2481 @53ts wuRn S 3 3z a8 badt 3ol FIdl ot ard &t
a1 3 5t 10 o ao sifude o1t oo s cifdpol g A2 B3 K Bist it 10 o 3 ®at sifude fope s 3 $ADI AdcH 3 6 DY R DAS IR
Tpl B urRI ¥ TS Sl 351 ID TDIST LRI DI 3 cIfcbol 361 AD UGARI oIl SRI| Soldl I9IGIcISsS AD SUIGI 3 fSlelb URI A6 Al SRAIST 3
PoRI db & urRT 400 BAs 3w, Afrel I Siiv $f3r b urt 306 DS WY, USIM ol9lelc db & URI cPppI 270 ols 3w ik ficoft
Jopl, 3¢osS aAI’s db B URI cPBEI 40 BAS FUA TS ) IS v aid Dl 3ol adl 3 fp ad 2002 3 saal ara & sz 2005 & ®arct o A
siifewrs off 2 &, w6t s Sifefbdor 8l o1 iz ws f&ar &5 'Know Your Customers', aser KYC Norms &t e @&l @ 3o 368 elmel,
D2 33 37 3PR TIPL D2 33 2 Al 36l Al qul b 016 8ft Il & uRI v A Wt WA 8 Berd 2,481 oS TW 3ot 3 PR Joll 3 Al SADT
Factd Job sieflz o1dt 3 5 et ol 3ot T arftr BreY) 9 Aroreiiz i} Sft 3 Siieton arsar g iz smem B2 & b d smel 3a2 3 ;DT
Siard o1 fos @ KYC Norms 3sact dottol & fo1e goir$ o1 oft fos dacari o asft Sorar Ganr aifter firer uroen? spre fircr uresn dl 3ad fere
TR PIolol, SISSTlISoA &, 3 U2 3 SloIdRI Arsdl &)

& 3muofl 3l A P ISIA Soll BN | JGA P! Iol TPIICA P cPIAR B Bl a1fdu il Hd siiue o1l fope S 38 &) @ A DA ol clbll
d® ugdel & fere fRil3aa Fu 9 sowiel ot 2ol aifde aifep afe fpft o1 b=t Buifde a1 DI U1 vpEe 8 RBRIO! SIeIPR! 9RIG 3 b
€R® P URI ofdl 3, dl 3A SielPRl f3teT Ab| DS dR TAI Blel 8 b DICH 3ol &, PRAGI, gDl [ DIl & dl BSA Ad oldl &I
3Pl Tols A off d5a e vpEe sifude ol a UK % aR MU dcd eflaz ordl Al aq oft SrereRt ol uga urd safere & Jsma Son
ALEAL & b Sl cllol BpI3T AeTdld AR SIS DAT 8, 4D Jol D Ugdl dlfep 3161 cllsll I BPIST &, Il AL A Ioicpl UAT USd AD| TRl
3 RIS M SRI¥ACell Fbi Dl AcTD2 SISSTISA 39 B3I Al ol DI DI UAI UST 3, I6 3ol AD UG ? el Az baol A b 34 up
Depositors' Education and Awareness Fund seiesl, 33131 @I oidl dctel drell 3| Rt scal Blofl aife sz 33t atier off &, o Storcn @1
yferforfer glot & oIl Dol Argon &b fBfel sl 1 U1 dopl 31 UST 3, a6 b I oldl 3, cliell I Ul 3| T8 Jol D Ugd, 3ol I8 da JRIRT
Dol dIf3e| 3AD fo1e <z off Dol aifdu b Bbaca Jol B urd Sip: BUifSic S of 8 Sie| & Dol alfde b =g G 3ol cell @ & Riotmr
Jb UPRC 3| a6 UAT AI3 b &b URI UST 33| SId d UP Hdlol & 3ic2 3iil & dl 3o [Buiforet &b urt 2@ U arfty She, D11 Yraenel $3di ol
aqIBE| 3 A9 Al W ol9melcsss, Yrsde dol ol fIRad U 3 @& b Sicg A Slcg darsAl sifet eIe] fibu Sie sl Fol Sl Je1d 5T 3, Ioid
Fre=1a 3 ot ool Ao =1 ugd

amuar Uniform Authorised Capital & i3 3 @al &5 dlol aoir ©ds W do &t u ot oidl dAlolon arfde, e B2 aide; smuet 51
Yferora IR Bbftieet o oft a1 d2ot Bl AT ol 3) 3Muct Dal b g dbt DI iRIscr FA2 U2 Dol Dot P e JarR @2 28 &) a9 s
IR W2 dcpl ol pedifeorol 3 cirol bl AT o2 33 & clfcbol 3MUol G9I 3 BSIRI cllsl B & fSToId dab I 3IIST AP oidl Al &) TAI db 3ol olcdd
P! gGTol Dl dId B2 33 3 A Acal Dl I D2 3 37 3 U 3R IRDPR DI IRR YRS Bdl Dol Dl A B2 3B 3, Yollwre! Bfteet BI B
Dol DI A B2 3B 3, 31U Pad 3 b dlolcnsss bl 3 Aofior! sreiREss Bt @ diol 5ok BAS A DA D2 &A1 59| U6t v 3I dgd
#Ecauut 9 odt b 33 smdlss b Sxea 3 bR SiesH) RS of SISl A® A IR oidl [ fpdol Is St B3 A Kot da-sife v
SRII? TRI IRPR P Psol W MRS $¢I¢ 3A Dl DIl 37 A3 oKl 3 b PR el dlel qul 3 ®s L aht b 3mu s8¢ 3¢ DI Do
difS1e, cifdpot Jidlans 33 Folol d fere e oidl 8| g2Rl 3l 3 wad & b dwiorol wefterel siiw sfar &b uey A formrIct § 3iiR s &
R I ol 318 RIS & URL Usc] A Seoll P 8, TR D96l Dl P SIEA B W] A BIPIerd RIS & URe I oirol 3 & Bl
TeTol dretl 37 SRRl FU A S VWA B2 AD 3, cfpol ST 61 3 VAT Dl of Jbi P forw srst §, of S T 1w sl 3 3 Wit
3rf¥lSt bt @i @ 3, 9 3A DI cidl dicToll AL &, of Pdcl Afcbel Ade? P IWelez, D 36 Wcled bl ol e Dol arsdl §, cifcpol
eI bl el &) A 3 I sl A Dol b dicher Aaez I Rwt 5531 &, cifcpol URAfdIeT 3WPISHEA A DA <ciol dICll ofdl 3 3T dAfcol
e 3 $col9lel Drtorel bl A B 3, ARSI I SHIT J9I 3 30T, cifdbol BacT 91831 dd AMIA Bb2 25 s ool $colglora ot ot
i lidl dd SE?3MT oI CABT Bl dd D &, Afdvar et Afdifer B A 3 usar oft war srrm e oo 2000 sarct arct wa A wa 74,000
et A 3 Siat R 3t 9ft deot bl gia oIl &) S/ 3 ASiR Bl AT DT 3, SId I ADI DI AR BIeN| ... (RIS )

MR. CHAIRMAN : Please conclude now.
oft 3o Ris 012 & v Biole WRI AIfdw, dgd Aacauy w@ise 3)...(SdHrel)
MR. CHAIRMAN: Please conclude.
Now, Shri Ramasubbu. You made your point.
oft 1o Big o1 1 PR v Rbcisfics B SR 3, 3) Rociefics 3 grY 3 Awt o1 1ok A 3. (cuaurer)
MR. CHAIRMAN: No, I have already called him. Please conclude in one minute.

off sroemT Ris o1p7 : 718G, 3PR I fepcilsfies & GrIY 3 ol @1 F1ete B, Al amu 63t gia DI s Dl J3I, 3ol cllsli @ uid fpeilsfies g2
TIP3 SIIGl US| 31U AP DI FHGIWI SH 33 &, clfpol 3T 3MGH! DI A AT €191 BN ? I AD P SFUCISSI Dl SILs!? 3] Aol P farR
ol DI TSI MU Dl DI A5t Dol B AT D2 3 &, AS TSI GAIG AW &) PR DIS b [T DI o1&l D2 I &, A IAD Aok D R ordt
g, Clfdpol 3IET SUBIITHT B $IARA TII 19l freTol aretr 37 3MUol Io1ch AIfsT ASTA G A 26 Yferord geror b ara 6t 3 3 arerdr & fp IRReRG



ol O ol 3oID! oIl 3ifepIR frcton arfae, 10 yfererd difdsr asc A A uaar ARASIST Told & 3iT IAD ATEH A Al SDFT DI Uil ard
ol BT YARI DT A 26 YfeIorT 3 IoTdb! YA P dclol dIell ofal 3, cifdpot 3@ at least, they will be in a position to veto. Otherwise,
26 yferord 3 oft & ot Slot aren 3, cifdpor Wiz & ersar disr, a3t 26 yferera e anfdw; In the longer run, I think we should look into
this area as to what amendments need to be brought in the near future. But, Sir, with this piecemeal amendment, we
would not be able to bring in changes in the banking sector. I request the Minister to bring in a modern banking Bill, a
comprehensive banking Bill so that the banking sector is benefited.

MR. CHAIRMAN: You made your point.

SHRI ANURAG SINGH THAKUR : Sir, from my Party side, this is my personal recommendation in the end to kindly bring in a
modern banking Bill so that this sector should be benefited.

SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, I thank you for the opportunity to participate in this important Banking Laws
(Amendment) Bill of 2011.

Really, it is a historical Bill for the development of the banking sector. Our experienced and able Finance Minister has
introduced this Bill in order to strengthen the RBI. Also, the supervising power of the RBI is enhanced due to the
amendment of this Bill. After our Madam Indira Ji had nationalized all our commercial banks, now-a-days the banking sector
in our country is very strong. Also, almost all the nationalized banks are profitable ones and they are supporting the
development of the nation.

Now, we have to face competition from foreign banks. Foreign banks are entering into the market of banking sector
in our country. To face this challenge we need more capital resources. We have to arrange more capital resources for
strengthening our banking sector. This is very important because during 2008 crisis, almost all the international banks
collapsed but our banking sector remained strong. Our economy has been developed in such a way. The UPA Government
has protected our banking sector. By way of amending this Bill, the Finance Minister wishes to strengthen our banking
sector. At present, we need to strengthen our capital resources. The cap of 10% of voting rights of individual shareholders
has been raised to 26%. This will strengthen our banking system and enhance our resources.

Sir, some people in the corporate sector hesitate to bring the money to the banking sector. That is why, shareholders have
to be given the voting rights. After these amendments, the corporate sector has to bring the money to strengthen and
fortify our banking sector. This is really a welcome measure.

Now, we have to increase our growth rate which, after the crisis, stands at 5.4 per cent. We have to bring this growth rate
up to 8 per cent. It is possible only after the fortification and strengthening of our banking and financial system. That is why
this Bill has been introduced by our Government.

One amendment has been proposed in respect of the cooperative sector also. Cooperative banks are there all over rural
areas. As the agriculture people are supported by this cooperative sector, these cooperative banks have to be regulated,
otherwise there would be many problems. So, through this amendment Bill, the cooperative sector should be regulated by
the Reserve Bank. Then, permission will be sought from the Reserve Bank to open a cooperative sector bank in every
village.

My next point is that we have to face competition from foreign banks. So, our banks should have to be strengthened. I
would say that this is a critical juncture. The banking sector should have to be fortified. I want to make only one submission
here. The hon. Finance Minister has to see that the employees and officers in our banks work for longer hours. They are
working for 15 hours a day. We have to create more employment opportunities in our banks. More and more people have to
be accommodated in each and every bank. Their rights have to be protected. Thus, we will be able to strengthen our
banking system. So, I welcome this historic Bill on this occasion.



off diclog par (Blomsdl): Arerofr MUl F8IGRI, 3Muot At IRt fAfer (Jlottest) fdre, 2011 w2 dAetol @1 RR =, 3P forw &
3T T §) 3l 3 aruel 31y oLt oI Sl @t 4 €aret A ol 8T &l Iodiol SA feiel U2 el gu a8 3D Y 32 fdar = g
3613 3ol DI g DI g

Sial a3 et 3t JHoieror 61 ar off, 33 IRPR of el forr 3iiz et oft o 2 &) 7 v WA o agen 6 UE St Ipert fAfer (eiemr)
federen @1at Ul febenr SRI 3, 3B dad Sl 3 TR Ab ABT TSI A Al BIC-BIC D 3, IoIdI o2 Bl Aol 33 et P 3ig2 BI-BIC dbi
Pl S BID TS AD oIl Gol| 33 db AL Al AR dot FFeIfel A5 Icucol Bleft o5 st rfRI spefior dab, dob 3ifw Tsicr 6t BI-BICH oMRaTe
82 2 i eft 58 3 3z 2mft Rparell & Iowt Jand oft 2qet gu 3| V1 of 2l fp 3o BIC Jo! Pl AlSD 3 Ub I5I AP Pal FefUd B2 S 3R a8
agd G2 &l e 3l fepArell sl #oig @ famd 8l vl B, #ASIGl B 3l Hol¥el B A VA AW Al 8 Iod [Sadd of & sAfere gor
f&a 3, fepatreil, #1SIG3l, oilsidreil & & 3 PR A db GI-62 e 3R FAS DI wIeT IR Al $A AT DI IRICT I Y| D D T2 3 IDR Dl
aistont & fop 2000 &1 snerct W vas Ao el SfiT 3 FHol Dl SAKT T & MU ALl fordgel DT 3l IRDR A off amuch rewn A fordgot
D3 fop U8 91 Sor-f&d, fepret sii oiletarel & & 3t 31, A 3 €ATel Soll M| o4l Il & ATl 3 3UGHT JI AT DI 3|

3t. acfiznr (erresion): Jsmufer i, Mol A3t dpdrl fafdr Jolterel fdrre, 2011 uz dicter @1 Hipt o 8 3z spft fear 3 oS seRET
oIpR o 95 fRAR A 3mell AR I 3| 316l MRPR 6t sion 3 8 o 2000 6l smerct arer et sidl 3 dp Hieis], PRRY a8l S fpaEll 3l
Tl &b 350l dIcl cliell ol oot f3reT b 3pft 31 2ider 31 Sit fagoft At o crar 6t ara @dt srft 3 3 33T U2 Hrorofler fore ikt Sft of 32 arfter sft
frrr &, <iftpol 91 DBl AT b 3MIST 3A e DI oft sisfleer A wirer 3 30l B SR & P S/ G- A I I3 Al st D <l DI DIt
e ot swft 3 v 3wt 6t acon o1 ROy B2 23T & [ A1 ISR &1, P 3ieid ol arr-ordior 1, d b 1 21 forprer ®2 o i 3B d 3l
uie fepetiafies G2 Io1! a2 on 3iiT 368 alicll ARD2 Ioidl &l @3 &t sKil| $A A6 DI AL ol Tc AD, $ARIT S8l ATz DI AdIel 8l Bl 8 Al
ARt s Aol & i at A oA 2000 & smerct v 53 A3 P I Hied A1ied aat P fepameil, Bl sl ASIGA DI 3ADT BRIGT et AD 3ii2 fpit
&Y BT of 81, 331 U2 8ft €T Jof bt S 3

oft se1éter 9ml (SErenarg): Jsmufer Sft, SRt fafér soeer fRIp, 2011 P S 339 & IAP ai? 3 RIFAR A aat ot el AT §| 3
foreT aicf} St wge & sroperdl AP & 3l S8 36 JJICRI AcTiol DI 8l 5 3091 3| AR Sl Aollerl 3K 3 3l B Uscl A Sil Plolol dol U 3,
3331 Sl ol 3 3 3D DPRUI R 37 IFRI-WERI W 3 Sloldl oI uRfFerfert goerd! 3 3l 3o uRRefeRl 3 PR-IER W s Dlooll,
TRIopT 31 YR Dol DI MavADdl sl &)

#BIG, 316l A gAY fdar 3l g2 Gel A Ade ;I g, cifcvel offercdl sfear anielt Sft of dadl 1 AcIpun fopen a1, A ol Wl & asT
DferoRt e o # gel O Rl 3 3¢ D2 As I s 2T §) 3oIDI 3593 oI fip Sl sRIT ellol &, A O [Uss 3iik dRM el 3, 3o fere
DR B Sl BERAVIBL ASTGIT &, IoTDbT T Ab] b AT A clIoll AD Ugd| cIfcbol ABIG 3MIST TRI Bl 28T 3, 3 it ol 3B IARIA P cftss
3, 3 Sirora & fop 3y sft gt A Sust srcdt 3| BIY e I DfSers 2 b ars werdt 5t off a1 B B, A i BeAT B DI A AlsToNe Aapt
P el 31 58 3| 9 v IG16VI Joll LGl §) AR f&ot uset st 3 Afcbor 3 AdferT foretr eller T Yoot Ut SR o, RBrRip 32 3 #id) Sft of war
b 131811 cllol FRPR P YsAlET Aaez 9 & 3k DIS do usld9rel cllel Gol I fpdl T Arer AT oidl D2 Al & 3R As IRt FULIeT
SMSScllsal 3 91 Daoll aEdl & b A g3 sucdt 3, it 3, SoIb 0! Az IR oIl 3Miedl BNl cifdpar Sit amet wordist 3, b S8 cllat ot 3t fpar
13 Pl 3AW3IN B2 8l 3, SADI dctoll o1dl Dl Sl ADdl 3| e Palad 3- BRIP U2 of wel s, A =i Siel Wk Rl #id} seic, @ smudt
T8 ool 3IIR A6l DT g, cifdbol ST B[9lel cllol DI GIWaRd Sl & Al b Tl Dadl 8, 98 3 3MUDI Flell ABAl &) i [BR D
SIBIEIEIG fSIeT 3 3IIAI §) 4 ®adl 8 [ 3mud fUar Sit of cllel férRn a1, a6 [$wice? &) sl cllol 3 3PR G &SIk W DI ol Py P fo1e
ferem, Y dob e 8 b smud fuer Sit fSwicez &, smud! cllel ofdl Gol) G Tl DI 8 b MU ofeR dAfem I ar susedl 3 e ofee s 3,
&1 DI 33h! STl Dot DT 3G9I F¥ord b o e 3| dieren, smu o &9 cllal oidl & ADa 3, ariifcs &1 I DT cIg At A diol cllar & Jor
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MR. CHAIRMAN : Hon. Member, kindly wind up. You have made your point.
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MR. CHAIRMAN: You have made your point. Please do not do like this.
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MR. CHAIRMAN: Please cooperate with the Chair. Please wind up.
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MR. CHAIRMAN: Nothing else will go on record. Prof. Saugata Roy.
(Interruptions)x 3€;

MR. CHAIRMAN: Nothing is going on record. Please cooperate with the Chair.
(Interruptions)* 3€;

MR. CHAIRMAN: Nothing is going on record.
(Interruptions)* 3€;

MR. CHAIRMAN: Please cooperate with the Chair. Nothing is going on record. Please do not disturb. Please cooperate with
the Chair.

...(Interruptions)

MR. CHAIRMAN: Hon. Members, the Chair knows how much time is to be given. So, please cooperate with the Chair.
Please do not hijack the working of the House.

PROF. SAUGATA ROY (DUM DUM): Sir, I shall run through my points because the time is short. This Bill has come after a
study that was made by the Standing Committee on Finance. I am not quite happy with the Report given by the Standing
Committee but still I would like to speak something on the Bill.

17.06 hrs (Shri Inder Singh Namdhari in the Chair)

I thank the Finance Minister for withdrawing that proposal on including Forward Trading. I think it would have been a
retrograde step. Now, what do I think of the Bill? I think that the Bill for which the Finance Minister was very eager is a
mixed bag. It has two separate parts. In one part, it seeks to empower the Reserve Bank of India further to maintain the
Regulators role and to have a control on the Banks. Even now, even on the other businesses of the Bank, the Reserve Bank
will exercise control. On allowing beyond 5 per cent shareholder, the Reserve Bank will have to give permission. It will also



empower the Reserve Bank to supersede the Board of Directors of Banking Companies by an appointment of the
Administrator. It will allow primary cooperative societies to carry on banking operations after obtaining a licence from RBI.
It will allow special audit of cooperative banks. There have been many cases of fraud in cooperative banks. So, it is
empowering the RBI to do a special audit of cooperative Banks. I have no quarrel with this part of the law because I feel
that the Banking sector does need a strong Regulator. The Reserve Bank and its Department of banking Operations, it has
done a good job in keeping a control over banks. Further control especially on cooperative banks is necessary. You know
about this Hiten Dalal and these cooperative banks - how people were duped. There is a necessity for controlling banks.

Where I disagree with the Bill is in the philosophy of the Bill? I disagree with the philosophy of the Government. This
Government believes that Foreign Direct Investment is panacea for all economic ills facing the country, for its low rate of
growth, for its high fiscal deficit, for its rate of inflation. There the Minister has already allowed 74 per cent FDI in private
banks and now, it has also allowed 20 per cent FDI in Public Sector Banks. I feel bad because I was in the Congress since
1969 when Shrimati Indira Gandhi nationalized the banks. There was so much enthusiasm. A Government which calls itself
a Congress led Government is now diluting shares in Public Sector Banks. This makes me very sad that this is the
prescription that they have for the economy. Now, the main emphasis is to remove the restriction capital. Formerly, it was
Rs. 3000 crore. Now, with the approval from RBI, the nationalized banks can raise capital through bonus and Rights issue.
The Banking Companies can now issue Preference Shares subject to regulatory guidelines by the RBI. It is raising the cap
on voting rights. Earlier the Finance Minister has proposed for removing all caps on voting rights in private sector. After the
recommendation of the Standing Committee on Finance, the cap is at 26 per cent. In the case of Public Sector Bank, the
cap is at 10 per cent. These are insidious ways that the foreign companies enter into India and Indian Banking Sector.

Now I must tell you that from 1991, Shri Chidambaram was one of the first proponents of liberalization. I have no quarrel
with liberalization nor do I have any quarrel with reforms. But the Americans have been pressing us to open up so that they
could invest. We are opening up one by one. But they are not investing. They have got many other places to invest. I would
request the Government and the Finance Minister at the helm of affairs to consider whether FDI alone can solve the
problem or a better way can be found by raising the per capita income of the people, purchasing power of the people and
strengthening our own economy. That is a point to be considered.

Now banks have been opened up. Next, there will be a Bill on Insurance. Then there will be a Bill on Pension Fund.
Ultimately, we are opening widely. But the Americans or the foreigners will not rescue our economy. This is what happened
to Mr. Gorbachev. He believed that by doing Perestroika, Americans would rescue his economy. The whole Soviet Union
collapsed. This is what we are going towards in the long term.

Let us see the performance of the international banks. Now what has happened? According to a report from Reuters
published this month, the City Group — Shri Vikram Pandit, an Indian was sacked — has announced a job cut to the tune of
11,000 this year. This is in addition to 96,500 job cuts effected from 2007 to 2011. The Bank of America, another leader, is
reported to have cut 11,000 jobs this year. In short, the top ten Banks worldwide have together cut as much as 1,50,000
jobs since July this year. Does the Finance Minister want our banks to follow the footprints of these so-called world
leaders? One of the ambitions of the Finance Minister, as he has expressed, is that he wants merger of banks. He has
removed scrutiny of the Competition Commission about the merger. He says that we want a world size bank. This is what
is happening to the world class banks and however merger you do, you will not be able to match the Chinese banks in their
debt and split.

Secondly, how many banks have failed in the West? According to the list of failed banks released by the Federal
Deposit Insurance Corporation of the US, an astronomical 457 banks went bankrupt since global financial meltdown in
September 2008. Do you want to import this culture of private tycoons earning a fortune at the cost of millions of marginal
depositors to be rescued by our own Deposit Insurance Corporation? This is a question which I ask the Finance Minister,
avowed reformist to ponder.

Let us also remember as to what happened in the global field since 2008 meltdown. Companies like Bear Stearns,
Lehman Brothers, Merrill Lynch, Northern Rock, Freddie Mac crashed like a pack of cards. Indian system survived the 2008
meltdown. Why is the Finance Minister doing away with the strength of the Indian Banking System? This is the basic
question I am asking. You do reforms by all means. But reforms do not mean destroying or weakening our basic structure
which has been built up through blood, sweat, toil and tears of Indian poor people. Let us remember that we still have
foreign banks in the country. Do they go to the rural areas to open banks? No. Do they lend in priority sector? No. They are
only interested in mopping up deposits in the big cities. They open stylish, air-conditioned and spic and span branches. But
they are not for the poor people of this country. What are we driving towards?

MR. CHAIRMAN : Please conclude now.

PROF. SAUGATA ROY: That is the basic question that I ask. That is why, I humbly say that I oppose the so-called dilution
of the share holdings of banks and opening of the banking sector to the FDI. Sir, all I want to say humbly is that the



Banking Laws (Amendment) Bill has been brought urgently. Earlier the Minister passed in this House the Securitisation Bill.
We supported it. We said — as Mr. Gurudas Dasgupta, an expert on banking, a leader of the AIBEA, is fond of saying - why
are the non-performing assets increasing? Why do not you publish the list of big defaulters, big capitalists? Why do not you
take stern action against them? By diluting the national holding in banks, I am not going to change the picture of Indian
banking industry.

With that I thank you and wish you a long life.

SHRI KHAGEN DAS (TRIPURA WEST): Mr. Chairman, Sir, I rise to oppose the amendments proposed to the Banking Laws
(Amendment) Bill, 2011 by the hon. Finance Minister.

At the outset, I would like to say that in 1999 the "World Bank' and the 'International Monetary Fund' jointly sponsored a
Financial Sector Assessment Programme (FSAP) for assessment and implementation of various international financial
standards by its members. India became a member of FSAP in 2001. In tune with the diktats of FSAP, the UPA

Government-I introduced the Banking Regulation (Amendment) Bill, 2005 in this House on the 13th of May, 2005. But the
Government did not dare to proceed further due to the stiff opposition from the Left parties on whose support the
Government survived.

The present Bill seeks to make sweeping changes and amendments to the Banking Regulation Act, 1949, the Banking
Companies (Acquisition & Transfer of Undertakings) Act, 1970 and 1980. The Bill is dangerous for the existence of public
sector banking system as also for the maintenance of indigenous character of public sector banks.

In the Statement of Objects and Reasons of the Bill the Government has said:

"The banking companies are now operating in liberalized environment. In this scenario, it has become
necessary that the banking companies in India are enabled to raise capital in accordance with the international
best practices."

The words sound attractive. But the unmistakable agenda, however, is to make our banks follow the footprints of the world
leaders. What is the position of the world leaders? Mr. Roy has mentioned that. According to a report from Reuters on the

6™ of December, 2012, the ten top banks worldwide have together cut as many as 1,50,000 jobs since July this year. Do
you want, hon. Minister, our banks to follow the footprints of these world leaders in the liberalized environment?

The Statement of Objects and Reasons of the Bill says that the private corporates should be free to set up and run
private banks. What is the track record of private banks in the land of your political leaders, Mr. Minister? As per the list of
failed banks, released by the Federal Deposit Insurance Corporation of the US, Mr. Roy also has mentioned this, as many as
457 banks went bankrupt since the global financial meltdown in 2008. When the global financial crisis swept away several
parts of the world in 2008 on both sides of the Atlantic, companies like Bear Stearns, Lehman Brothers, Merrill Lynch,
Northern Rocks, Freddie Mac, etc. crushed like a pack of cards. In India, the banking system survived the tremendous
tremor, as it was insulated, because of its overall public sector character. So, India was saved. But the Government would
not learn from these experiences. The policy-makers of our country are hell-bent to de-nationalize the banking sector, even
to the detriment of our national interest.

Due to time constraints, I would like to highlight only a few important aspects. The first is, section 12 (2) of the Banking
Regulation Act, 1949, as it stands at present, puts an upper limit of 10 per cent on the voting rights of any shareholder of a
private bank. But the newly introduced Bill seeks to increase it to 26 per cent. With 74 per cent FDI being allowed in private
sector banks, any two foreign entities, each holding 26 per cent shares, shall be at liberty to jointly take over, at will, the
management of any private bank. The second is, in terms of sub-section 2 (e) of section 3 of the Banking Companies
(Acquisition and Transfer of Undertaking) Act, 1970 and 1980, popularly known as the Bank Nationalization Act, the voting
right of a private shareholder of a nationalized bank has been capped at one per cent. The Bill seeks to increase the cap
from one per cent to 10 per cent, with more shares in private hands; so, any five or more corporates may join hands to
form a cartel and take over any nationalized bank. The third is while we are in favour of strong and effective control of RBI
over the banking sector, section 5 of the Bill seeks to confer wide, sweeping and unguided powers on the RBI, in regard to
permitting or debarring any one in the matter of acquiring shares in a banking company, which may be abused, misused
and used arbitrarily. Hence, we suggest that the power sought to be conferred upon the RBI, it should be tampered with
suitable built-in guidelines, and exercise of that power should be subject to scrutiny of the Parliament by appropriate
amendment of section 5 of the Bill.



According to section 2 (a), the merger of banks will be exempted from Competition Commission Act, 2002. This means that
no permission is required from the Competition Commission for merger of banks. The merger of banks will be undesirable in
our country. The big banks will not care for the poor people and common people.

The Bill seeks to allow the banks to enter into forward trading business. Temporarily, the hon. Minister has withdrawn it,
but he has this in mind, he would take a decision on this later on. We have seen in the past and we all know about the
forward trading. It is just an euphemism for speculation. There is a rider of prior permission of the Reserve Bank of India
but there is no guideline for granting such permission by RBI. Once permitted, savings of the common people, which as of
now is more than Rs.60,00,000 lakh crore in commercial banks, will be deployed in speculative purposes or business,
euphemistically called forward trading thereby endangering the safety and security of the hard earned money of the
common man. Hence, I am of the considered view that the amendments proposed in the Bill would be highly detrimental to
the interest of our banking and financial sector and that of our national economy and hence should not be pushed through
and the Bill be withdrawn.

It may be mentioned here that the bank employees' organisation called a strike on 20t" of December last against this Bill. I
again oppose the amendments moved by the Finance Minister tooth and nail. With these words, I conclude.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I stand here to participate on this Banking Regulation (Amendment) Bill,
2011. Financial inclusion is a major challenge facing banks particularly for those in the public sector. Financial inclusion
basically means bringing the entire population, especially those in rural and semi-urban areas, under the banking fold. That
is a very long dream.

The Banking Regulation Act, 1949, being the law relating to banking has been enforced for more than six decades. Reserve
bank is there to regulate and supervise the banking sector. Today, the banking companies are now operating in a liberalized
environment and, therefore, it has become imperative for the banking companies to enable them to raise capital in
accordance with the international best practices. With the liberalized environment, banking companies are engaging in
multifarious activities through the medium of associate enterprises. Therefore, the Reserve Bank of India, as the regulator
of the banking companies has to be aware of the financial impact of the business of such enterprises on the financial
position of the banking companies.

There are a number of issues relating to the amendment that has been moved last year in 2011 and the Standing
Committee on Finance also deliberated on that Bill. I would dwell not on all the issues but on certain points, maximum
three or four points, which I think the Chair will allow me to speak.

The provisions of this Bill incorporate almost all recommendations proposed by the Standing Committee on the earlier

Banking Regulation (Amendment) Bill, 2005 which lapsed with the dissolution of the 14th Lok Sabha. This Bill proposes the
exemption of bank mergers from the scrutiny of the Competition Commission of India. This would allow RBI to approve
bank mergers and secure proper management of the banking company in a timely manner without waiting for the approval
of the Competition Commission of India. It provides flexibility, no doubt, but I would suggest that this exemption should be
treated as a special case and this should be reviewed in due course based on the experience of the two regulators, that is,
RBI and CCI.

Sir, Sections 5 and 6 of the Competition Act, 2002 empowered the Competition Commission of India to approve high voltage
mergers and acquisitions. No attempt should be made for exclusion or exemption. The Bill proposes that the voting rights of
the shareholders of the private sector banks may be made proportionate to the shareholding rights. This would help private
banks access capital for the development of the banking business. The existing ceiling of 10 per cent on the voting rights in
the case of private banks be removed, but it should be with a cap of 26 per cent with a view to maintaining the balance
between economic control and promoting corporate democracy. I would suggest that the Reserve Bank of India must
ensure that the regulatory mechanism is adequate and strictly complied with to prevent any misuse of the provisions of
increasing the limit. The Reserve Bank of India should also take sufficient safeguards while stipulating conditions as to the
credentials, sources of funds, track record, financial inclusion before granting approval under this clause.

Sir, the Standing Committee on Finance had asked the Government to consider merits of issue of non-voting shares as an
avenue to expand the capital base of banks without allowing concentration and management control in few hands. This
needs to be looked into. I expect the hon. Minister to throw some light on this.

Sir, the Reserve Bank of India had projected that by March, 2018, the public sector banks will require a net equity of Rs. 1.4
to 1.5 lakh crore and non-equity capital of Rs. 2.65 lakh crore and the private sector banks will require Rs. 20 to 25 crore
and Rs. 50,000 to Rs. 60,000 crore respectively. The long term road map to fund capital requirement of public sector banks
needs to be trebled, otherwise their market share will come down.



Sir, I support the view expressed by Dr. C. Rangarajan who said that if the banking system has to remain competitive over
time, then there should be periodic entry of new banks. A closed system can only become oligopolistic. An efficient debt
market not only helps large industries but also small and medium enterprises. In the past the Government permitted
private bank entry in two spurts. The first was in the year 1993 when banks like the ICICI, HDFC, UTI, which later became
the Axis Bank, the Global Trust Bank that failed and merged with Oriental Bank of Commerce, the Times Bank that merged
with HDFC and the Indus Ind bank were allowed to either emerge out of the existing financial institutions or were set up a
new. The second was in 2004 when Kotak Mahindra was permitted to convert itself into a bank and the Yes Bank was
granted the licence.

Sir, therefore, three lessons, I would say, came out of these experiences. First, the institutions grew to considerable sizes
only if it was created out of an already existing financial institution like the ICICI or the HDFC. Second, even the banks that
were lauded for their innovativeness such as the Global Trust Bank was later found to be engaged in activities such as their
increased exposure to the stock market which rendered them fragile and third, few of the really new " private banks' have
grown adequately in terms of size, operation and reach.

.Now the Government is providing RBI to think of ways to ensure that new private banks would also be large. Once
large private players with deep pocket enter - and this is my apprehension - there are likely to be pressures to relax
conditions relating to private banks. Two of these relaxations in the form of removal of the voting rights cap and the
extension of the period required for dilution of promoters' stake are before us. This should not happen.

I want to put it on record because in future, this proposal may come again. We were told in this House by the hon. Minister
that another Committee has proposed this and that is why, our Party's view on this issue should be put on record though
the Finance Minister is not pressing that amendment which he was proposed to make.

Lastly, one of the amendments proposed by the Minister related to lifting the ban on banks engaging in forward
trading in commodities on a proprietary basis is not being moved. The Banking Regulation Act prohibits a bank from dealing
directly or indirectly in the buying, selling or bartering of goods except in connection with the realisation of security held by
them.

Currently, banks are allowed to extend finance to commodity traders and to take an equity stake in commodity exchanges
but they cannot engage in forward trading in commodities.

Inclusion of provisions that were not part of the original amendments studied by the Standing Committee on Finance is
in effect a new Bill. This should not have happened and should not happen in future. On merit of this proposal, I would say
that the provision on futures trading would allow banks to put money in speculative trading. This Bill is under preparation
since 2005. Yet, it is evolving. I wonder what more will come up during the next Budget Session.

Therefore, I am of the opinion that instead of bringing piecemeal amendments to the law governing the banking sector, the
Government should consider bringing an integrated modern banking law for the country.

With these words, I conclude.

SHRI ANANDRAO ADSUL (AMRAVATI): Sir, first of all, I fully support the Banking Laws (Amendment) Bill, 2011.

In the changing scenario of global banking and competition, it was very much essential to amend the Banking Regulations
Act, 1949 and also the Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970 and 1980. Accordingly,
hon. Finance Minister has brought some amendments in those two Acts. The first amendment is, for the expansion of
banking business, raising the share capital, removal of the ceiling of Rs. 3000 crore and allowing the banking industry to
increase or decrease its share capital only with prior permission of the RBI and the Central Government.

The second amendment is to allow the banks to issue bonus shares and the right of issue. Sir, another amendment is to
ensure proper control of banking companies and it will be mandatory for persons who wish to acquire the five per cent or
more of the share capital of the banking company to obtain prior permission of the RBI with certain conditions.

The most important amendment is that initially, RBI had the power to remove the Director or any officer of the banking
company but this Bill gives power to RBI to suspend the whole of the Board of Directors of the banking company working
against the interests of the depositors of the banking company.



The Banking Regulation Act gives a time limit of one year to primary cooperative societies to get the licence to perform the
banking business activities. It has been extended up to three years. This amendment is also very practical. The Bill
proposes to establish a Depositor Education and Awareness Fund. This Fund will take over the depositors' account which
have not been claimed or operated for the last ten years.

This Bill proposes to increase the penalties and fines in certain cases of the violation of the Banking Regulation Act.
Fortunately, the Finance Minister is present here. I will reiterate this again. This Bill proposes to increase the penalties and
fines in certain cases of the violation of the Banking Regulation Act. I accept it, but subject to certain conditions. I support
all the amendments brought by the hon. Finance Minister. I would like to repeat it again. The Bill proposes to increase the
penalties and fines in certain cases of the violation of the Banking Regulation Act. Definitely I accept this. But you cannot
say that the officers of the Reserve Bank are always the right persons to decide. That is not my experience. Hon. Finance
Minister, please listen to me for one minute. a€} (Interruptions)

MR. CHAIRMAN : Shri Adsul, please address the Chair.

...(Interruptions)
SHRI ANANDRAO ADSUL : This is the most important part. ...(Interruptions)
MR. CHAIRMAN: Shri Adsul, you are expected to address the Chair.

...(Interruptions)
SHRI ANANDRAO ADSUL : This issue is very serious. That is why I request him to take note of this. ...(Interruptions)
MR. CHAIRMAN: He is sitting in the House itself. Therefore, it is known that he is hearing everything.
...(Interruptions)

SHRI ANANDRAO ADSUL: The Executive Officers of the RBI are not the right persons to decide always. So, in the case of
violation of Banking Regulation Act, my suggestion is that, there should be an appellate authority in case of penalties to put
forward the case of banking companies. There is no provision for an appellate authority for them. In cases of suspension of
licence or dissolution of the Board, there is a provision for appellate authority. But in the case of penalties

and for other actions, there is no provision of appellate authority. Nobody is there to hear whether it is right or wrong. That is
why there should be an appellate authority in the Reserve Bank of India itself. Otherwise, all the amendments are very
practical and they are very much essential to the banking companies. That is why we again support this Banking Laws
(Amendment) Bill, 2011.

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected Chairman Sir we all are aware of the economic
condition of the European countries as well as America. Lehman Brothers, Federal Bank and such other financial institutions
have all gone bankrupt. There is acute financial crisis in those nations. They are unable to return the deposits of the
customers. Both the Government of India and the opposition parties have asserted that the recession did not have any
adverse impact on the Indian economy. It is partly true. The reason behind this is the banking system which is in place in
this country. The nationalized banks are monitored by the Reserve Bank which in turn is regulated by the Ministry of
Finance of the Central Government. This has helped to cushion the adversities in our economy.

But now, this Banking Laws (Amendment) Bill 2011 has been brought about which may lead to weakening of the entire
system. FDI is being invited, foreign funds are welcome today. LIC Bill, Pension Bill are in the offing. All these measures will
actually have an adverse impact on our economy.

We are aware of the contributions of the nationalized banks in building our nation. But if foreign banks are allowed to
operate here and their voting rights are raised from 10% to 26%, there will not be any kind of regulation left. The public
sector banks, the RBI, as well as the Government will weaken. Only the foreign banks will make profit and will add to the
fortune of the European nations. Thus I request the Government to review the policies and keep the economy strong
enough to handle every crisis successfully. I vehemently oppose this Bill due to these reasons.

Another point is that there are large number of state or unoperated accounts in almost all the banks where funds are lying
idle. That money do not belong to the Government. It is planning to spend the amount in the education sector or for other
programmes. But this is not legitimate. The money should be returned to



the account holders. People might have not been able to operate their accounts for unforeseen difficulties but they must
not the deprived of their own money. Some actually may not know about the accounts of their forefathers. So the
Government should identify the account holders and give back their dues immediately.

I also suggest that Section 8A which proposes to make the subsidiary banks and give duty relaxations, should be deleted.
And in the end I like to mention that the public sector banks, RBI and Finance Ministry should adopt stronger policies and
strengthen the economy only then we will be able to prosper.

I also request the Government to consult with the employees of the banks. The unions are very organised and strong and
can provide useful assistance in chalking out policies. With these words, I thank you for allowing me to participate in this
debate and conclude my speech.

MR. CHAIRMAN : Thank you Shri Prasanta Kumar Majumdar. Shri Gurudas Dasgupta to speak now.
...(Interruptions)
AN HON. MEMBER: We are all supporting it....(Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, a nexus has developed between the Trinamool Congress and the CPM!

SHRI GURUDAS DASGUPTA (GHATAL): Sir, I must submit that the word "nexus" is an unparliamentary word. "Nexus"
means something unethical. So, friend, please do not use it....(Interruptions) Anyway, I am not afraid of being supported by
Trinamool Congress. Let us make it frank....(Interruptions)

MR. CHAIRMAN: Shri Gurudas Dasupta, please address the Chair.
SHRI GURUDAS DASGUPTA: Sir, I am addressing you looking this side and that side but my eyes are on you!

The point is that on a common issue, there is no element of opportunism in having convergent views. If there is a
convergent view on this issue between the Left and the Trinamool Congress, what is wrong? We have a convergent view
with the BJP also. On some occasions there are convergent views with Congress also. That is separate. This is Parliament.
We are free to have convergent and divergent views....(Interruptions)

The point is that the Bill is not that innocent as it looks to be because the Bill is being brought forward before the House to
strengthen the banking system. That is what my hon. Friend and Mr. Finance Minister saying. To strengthen — how? How
banking is going to be strengthened? What is the status of banking today? Sir, the NPA is Rs.2.25 lakh crore, which is no
disclosed. My Congress friends, please have a look at the nationalisation that your leader did. They don't disclose — Rs.2.25
lakh crore — undisclosed. Banks are not in a position to invest in productive sector because your economic policy has
created recession; banks cannot advance any further in the business. Therefore, they are investing in Government security,
not global. It is your creation. ...(Interruptions) No, it is not. Your knowledge of economics is limited — may I tell you,
humbly. ...(Interruptions)

MR. CHAIRMAN : No cross-talks, please.

...(Interruptions)
MR. CHAIRMAN: You simply address the Chair.

...(Interruptions)

MR. CHAIRMAN: Nothing will go in the record except the speech of Shri Gurudas Dasupta.



(Interruptions)x 3€;

SHRI GURUDAS DASGUPTA : This is the second phase of recession in three years. In the first phase, we were unaffected.
My friend does not know. In the first phase, Indian economy was unaffected which means any convulsion in the
international market is not certain to affect India. That is the well known truth. But today India is affected. In the second
phase of recession, India is affected. Therefore, what is the magic? It is not international recession that has hit the
country. Yes, it is hit. But we have our own strength. But this time we are affected because the policy of liberalization has
failed; because GDP growth has slipped to 5.3 per cent; because investment has come down; because savings have came
down; because prices are increasing, having an impact on the purchasing power of the people; because of the
liberalization, there is a contraction of economy; and contraction of economy is further strengthened because this
Government is restraining its expenditure.

I never wanted to raise it. It is a separate issue. We never discussed economic situation. We discussed everything but not
economic situation, which has predominantly affected the entire nation of 120 crore. We have no time. Parliament failed to
discuss. It is a blame. At the same time, the Government is running away from Parliament. They don't come to Parliament
to tell as to what is the strategy to contain recessions and inflation. We are in dark. The Prime Minister is making
statement in FICCI; and my respected colleague, Mr. Chidambaram also spoke of hard decisions. Therefore, this is a
different situation not created by American imperialism. It is created by Manmohan-Chidambaram economic model.
...(Interruptions) 1 cannot blame him. They are the respected members of the Government. I cannot bring a person who is
outside the Government; he is in Planning Commission. I cannot name a bureaucrat. I cannot give him that respectability.
Please, we leave it.

The point is, therefore, it is not because of the international recession. My friend should take lesson by international record
of development as available in the Internet. Let him open the Internet. He will find it. ...(Interruptions) Please do not
provoke me. ...(Interruptions) Cuba is not in recession. You do not know. China is not in recession.

Sir, this Bill is contradictory. How? He has referred to Dr. Rangarajan Committee. ...( Interruptions) Sir, the Chairman of JPC
is interrupting me. Is this parliamentary decency? ...(Interruptions)

SHRI P.C. CHACKO (THRISSUR): Sir, for the last 20 years he has been saying the very same thing. ...(Interruptions)
MR. CHAIRMAN : Mr. Dasgupta, please address the Chair.
...(Interruptions)
MR. CHAIRMAN : Nothing will go on record except the speech of Shri Gurudas Dasgupta.
(Interruptions)»* G€;

SHRI GURUDAS DASGUPTA : Sir, I would like to tell my friend that liberalization was started by my friend Dr. Manmohan
Singh when he was the Finance Minister in 1991-92. How many years have passed? This new economic policy has been
implemented by the same Government and they have been in power for most of the time since then. This policy has been
continuing for the last 20 years. What is the result? The result is, in International Hunger Index, India's place is 57. That is
the result. The largest numbers of poor people are living in India. More than 40 per cent of the people of our country are
living below poverty line. ...(Interruptions) West Bengal is a part of India. It is not separate from India. ...(Interruptions)

Sir, my learned friends do not know that the economic policy of the country is developed in Delhi and it is not developed in
Kolkata. Therefore, whatever Government may be in power in Kolkata, they are bound to go by the economic policy pursued
by the Government of India. Do you want a rebellion to break the federal system? They are bound by the common
economic policy. That is the point.

Sir, I want to tell you as to why I do not support this Bill. On the one hand, they are saying that there should be
amalgamation. What does amalgamation mean? There are 27 public sector banks. Amalgamation of banks will reduce the
number to 12 or 15. What does it mean? The number of banks will be reduced and b y reducing the number of banks,
competition will be tinkered with? There will be an element of growth of monopoly. One argument they are making is that
amalgamation is to make big banks. On the other hand, Mr. Chidambaram is pressurizing the Reserve Bank to allow private
companies to open new banks. What is the dilemma? You want to reduce the number of banks. The statement of the
Reserve Bank Chairman is on record and the Reserve Bank has said that if you do not give us more supervisory power, we
will not allow you to open new banks. What is the contradiction? On the one hand, you want new private banks in the name
of competition and on the other hand, you want amalgamation of public sector banks. This is one contradiction.



The second contradiction is capital requirement. Let the hon. friend coming from Kerala, the great land of India, should
know why we are sticking to the same position. Let him know that the banking business does not depend on capital;
banking business depends on deposits.

18.00hrs
MR. CHAIRMAN : Dasgupta Ji, please take your seat for a moment.

Hon. Members, there are three more speakers to speak on this Bill and thereafter, there will be the reply of the hon. Minister. If
the House agrees the time of the House may be extended by one hour.

...(Interruptions)

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Sir, I
would only urge that while we should extend the time of the House, it is important that we take up the Companies Bill
today. I have discussed this with the Leaders of other Parties and they have all agreed to it. So, I would request that this
should also be taken up. Is it all right with Shri Gurudas Dasgupta?

MR. CHAIRMAN: I think the House agrees. You may continue, Mr. Dasgupta.

SHRI GURUDAS DASGUPTA : Sir, we do not stand in the way of legitimate transaction of the business of the House;
legitimate underlined...(Interruptions) legitimate transaction...(Interruptions) Yes, business transaction. Business does not
mean making profit. They might have misunderstood because my friend always believes in terms of profit...(Interruptions)

SHRI NISHIKANT DUBEY (GODDA): Economics!

SHRI GURUDAS DASGUPTA : Not economics, he is a businessman...(Interruptions)
18.01 hrs (Shri Satpal Maharaj in the Chair)

MR. CHAIRMAN: Let him speak, please.

SHRI GURUDAS DASGUPTA: Sir, therefore, the second point is that they want amalgamation on the one hand and they
want new banks on the other. What is the meaning? They want Tatas to open new bank, they want Reliance to open new
bank, they want any other private company to open new bank and at the same time they want to reduce the number of the
public sector banks. It is a contradictory policy.

Sir, I warn the Government not to allow the private companies to open their banks. We have seen how the banks run by the
private companies indulge in irregularities, money laundering in order to further the profit of their own company. We have
seen what Bank of Karad had done to help Harshad Mehta, Hiten Dalal and everybody.

MR. CHAIRMAN: Please conclude.

SHRI GURUDAS DASGUPTA : Therefore, please be cautious in giving licences or in pressurizing Reserve Bank to give
licencesa€| (Interruptions) best word is to pressurize because they are not agreeing. Instead of using their political clout to
pressurize the RBI, please be cautious what is going to happen if these private companies, who are at the top, open new
banks. World's four top companies belong to India. If they open banks what will happen? They will tinker because
everybody is interested in profit, I would like to draw the attention of Mr. Chacko. Everybody is interested in profit.

Thirdly, with regard to regulator, the RBI, I have all respect for RBI. I have nothing to say. But RBI of late has become a
white elephant.

MR. CHAIRMAN: Please sum up now.

SHRI GURUDAS DASGUPTA : Sir, It is beyond their scope to regulate the huge business run by the companies. I know, I
was a member of the Joint Parliamentary Committee in 1993-94. We indicted in our report the role of the Reserve Bank. We
suggested that Reserve Bank should be divided, but the Government did not listen to us. After that Ketan Parekh
development happened. Who was responsible? The Reserve Bank of India.

MR. CHAIRMAN: Please conclude now.

SHRI GURUDAS DASGUPTA : Who is responsible for the NPA, which is corroding into the vitals of the banking system? Is
Reserve Bank strong enough to control the banking system? Therefore, I would urge upon them to think of stronger
regulator; not only Reserve Bank but if they want really to expand.

Sir, the point before the country is access of the people to banking; only 40 per cent of the people have access to banking



and 60 per cent have no access to banking.
MR. CHAIRMAN: You have made your point. Please conclude now.

SHRI GURUDAS DASGUPTA : Sir, you go to the tribal areas, you go to under developed areas, you go to farmers smu smet
arGet b a1 w2 3B F)...(aaena)

MR. CHAIRMAN: Please do not disturb. Mr. Dasgupta, please conclude now. You have made your point.

off STSGRT GRIFIA & 34 UPGll AL & ABdIofl AP RIGFaRA ATET 3 10 fp 31191 3ircaft I fopeon spse do 3 37 Therefore, this Bank
does not coincide with the national interest of the penetration of the banking system.

At the same time, I shall say that this Bill is a step forward in the direction of further liberalising the system. You will
not be able to privatise the nationalised banks. That political power you do not have. ...(Interruptions)

MR. CHAIRMAN: Please conclude now.

SHRI GURUDAS DASGUPTA: I am not afraid that the 27 public sector banks can be privatized. You do not have that power.
However powerful this Government may be to mster the number in the House, you are not that powerful as to abolish the
nationalized character of the public sector banks in the country. ...(Interruptions)

MR. CHAIRMAN: Please conclude now.
SHRI GURUDAS DASGUPTA : People will be against you and will not allow you. That is not my fear. ...(Interruptions)
MR. CHAIRMAN: Let him speak.

...(Interruptions)

SHRI GURUDAS DASGUPTA : I am telling you a proverb. The older you are, the senile you are. Senility arises out of
advanced stage. ...(Interruptions)

Sir, I am saying, it is a step in the direction of further liberalization which cannot de-nationalise. That power you do not
have. In the Indian democratic system, public opinion is stronger than what you have in your pocket. ...(Interruptions) My
point is that you are trying to make bank a joint sector. & ufsar Jacz @t Siige Aac: dorren aaa & That we shall oppose. I tell
you one thing. Whatever law you will promulgate, there is a public opinion....(Interruptions)

MR. CHAIRMAN: Now Shri S. Semmalai.

SHRI GURUDAS DASGUPTA: I believe, Indian public opinion will never allow you to do whatever you like with regard to our
public sector which has protected India from international convulsion of recession.

SHRI S. SEMMALAI (SALEM): Thank you, Mr. Chairman, Sir. I stand to speak on the Banking Laws (Amendment) Bill, 2011.
In my view, this Bill is against the spirit of late Prime Minister Shrimati Indira Gandhi. Shrimati Indira Gandhi nationalized
the commercial banks but our hon. Finance Minister, at one stroke, tries to reverse the policy of his own leader. Any reform
is welcome if it paves way for holistic development of the particular sector. But I doubt whether the Bill has the required
nuance for the development of banking sector.

Take Section 2 (a); at one stroke it takes away banking mergers and acquisitions out of the purview of Competition
Commission. Ultimately, it will rest on the Reserve Bank of India. If the Government takes out the banks from the purview



of the Competition Commission, what is the guarantee that others like insurance sector will not ask for the similar
exemption? Then where there is the need for a Competition Commission? So the provision, I feel, is unethical because 60
per cent of our population is still not having bank accounts. Only 5 per cent of the villages have banking facility. The move
to allow RBI to have a final say in bank mergers, I fear, it would pave way for the private sector to have control over the
banking industry. I think the Finance Ministry's recent thinking is to restore the original status and to allow Competition
Commission to have a final call in this regard. If it is so, it is welcome.

Then, the rise in the cap on voting rights of private players from 10 to 26 is held by a few as a path breaking move. It will
lead corporates and private sector to take over the banking industry. It will open the doors for foreign corporates to invest
in a big way in the Indian banking sector and ultimately crush the public sector's initiative in banking industry. The United
States prohibits industrial houses from operating banks. Likewise, South Korea also prohibited industrial houses from
promoting new banks following the financial crisis in 1997. Then, why should we allow a move in a different direction. Let
our hon. Finance Minister to think about it.

In the face of the global economic crisis in 2008, Indian banks show remarkable resilience. Thanks to public sector banks'
strong position. Allowing private sector in banking industry will destroy the very future of the economy. They are interested
in making profits and they do not worry about the poor.

So, I appeal to the hon. Finance Minister to treat cautiously in this regard. I also appeal to the hon. Finance Minister not to
raise the voting rights to 26, as found in Section 12, all of a sudden.

Mostly, the recommendations of the Khandelwal Committee are not for the benefit of the bank staff. This is the feeling of
the bank staff. Most of the recommendations of the Committee adversely affect the prospects of the bank employees. So, 1
would request our hon. Finance Minister to listen to their grievances in person and redress them in a spirit of give and take.

In conclusion, Chairman, Sir, I make one special appeal to the Centre. In the name of reforms, in the banking sector, please
do not allow industrial giants to take over the small fishes in the banking pond. Let us not kill the goose that lays the golden
eggs. We shall have to develop a balanced healthy banking sector with public sector banks continuing to play a big and
significant role.

SHRI PREM DAS RAI (SIKKIM): Thank you, Chairman, Sir. I rise to support the Banking Laws (Amendment) Bill, 2011. But
even as we support it, there are many issues that need to be flagged and, I think, a lot of them have already been done so
by the previous speakers.

Let me also take a view that the 2008 financial melt down in the world has showed us how we need to go back to basics of
banking. I think, that is something which is important because the fundamental risk that banking can get into is if we do not
look at the basics of banking. That was clearly shown in the kind of melt down that happened in the West.

However, as far as we are concerned, definitely we are in a liberalised era. Therefore, we need to make more changes and
strengthen our regulatory framework. This Bill definitely does try to do that. But in so saying, let me also raise the issue of
the NPA, which many of our Members have already stated. The NPA is now on the increase while there has been a huge
down turn in the advances to the MSME sector. It is really the sector where all the innovations and manufacturing that
support this country has. This, I think, to my mind is very important. There has to be some way that we are able to direct
more funds into the MSME sector.

The other area is in the financial inclusion of the unbanked areas of our country like the North-Eastern region. We even in
the Finance Committee have been looking at how we can also direct the banks to see that the North-Eastern Region of our
country, which is very unbanked, and where, till today, we have a large cash economy, which plays out, and, therefore, we
need to see that more banks and bank branches are opened.

The elbowroom given to the Reserve Bank of India and the issue of the Competition Commission have already been dealt
with.

So, with these words, let me say that my Party, the Sikkim Democratic Front, supports this Bill.
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THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Chairman, Sir, I am grateful to all the hon. Members. I begin
by thanking Shri Anurag Thakur, a young Member who made a very responsible speech and I thank all the hon. Members
ending with Shri Badruddin Ajmal Saheb.

Sir, a Bill on banking is liable to be misunderstood; and I am afraid, some of the criticism is based on a mis-appreciation of
the Bill. Perhaps it is my fault that I did not take enough time explaining the Bill when I moved the Bill. It was under rather
stormy circumstances that I had to move the Bill.

But I will take a few minutes, not very long, because the Bill is a very short Bill; it has certain clear objectives; and I will
answer every question that has been raised.

Firstly, Sir, let me make it very clear that our Government, as I believe every section of the House, UPA-I, UPA-II is totally
committed to strengthening the public sector banks and to maintaining the public sector character of our public sector
banks. Let there be no doubt about it.



In fact, it is a part of this commitment that we continue to strengthen the public sector banks by infusing more capital. A
bank cannot survive, a bank cannot grow unless we keep infusing more and more capital into it. You may ask me, why? It is
because of prudential norms that a bank can lend only so many times the amount of capital it has. These are BASEL norms
laid by the International Banking Association and BASEL. There are norms laid by the Reserve Bank of India. So, a bank
simply cannot lend once its capital adequacy reaches a saturation point. Therefore, we have to infuse more capital into the
banks...(Interruptions)

MR. CHAIRMAN : Please do not disturb.

...(Interruptions)

SHRI P. CHIDAMBARAM: You will. That is the problem...( Interruptions) You will disturb if you ask me a question
now...(Interruptions)

MR. CHAIRMAN: Please do not disturb.
Mr. Minister, carry on please.
SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P.): Is he a disturbing?

SHRI P. CHIDAMBARAM: No. He is not disturbing; his question may be disturbing....(Interruptions)

This year, for example, before the 315t of March, we will infuse another Rs. 15,000 crore into our public sector banks. Next
year, we will have to infuse more, as Mr. Mahtab — who is not here -- had said. The projection is that we will have to infuse
far more money.

On the one hand, you say that the public sector banks must be protected but the private sector banks are growing. Why are
our private sector banks growing? It is because they raise more capital. They are free to raise more capital. Since in the
public sector banks, it is the Government that has to infuse capital, we have now said that the capital now can be infused
by Rights Issues, Bonus Shares etc., so that every accepted mode of raising capital without diluting the public sector
character of the banks can be employed; and the banks will get more capital.

The Government is committed to infusing more capital. Today, the public sector banks have a share of about 75 per cent of
the business. So, notwithstanding the competition posed by private sector banks, the public sector banks are holding their
own. Our largest public sector bank, the State Bank of India, is several times bigger than the largest private sector bank
but if we must remain a large public sector bank, we must infuse capital. We must allow our banks to grow.

The objectives of this Bill are fairly simple. Most of the provisions of the Bill are intended to strengthen the regulator, the
RBI. I do not need to read all the provisions which are intended to strengthen the RBI but I think everybody agreed that
most of the provisions are intended to strengthen the regulator. There were some provisions which raised some concern
and I intend to answer every one of them.

But before that, I want to point out that the major recommendations of the Standing Committee have been accepted
and they have been brought in by way of official amendments. There are a couple of small changes we have made in one or
two recommendations but I have discussed this. There is no major quarrel about the small changes that we have made.
These are drafting changes. These are changes which are necessary in the recommendation that was made.

There were two recommendations and that have caused some controversy but I am happy that the controversy has
been resolved. The first one related to a recommendation made by another Standing Committee. I would not go into it in
great detail but for the sake of the record, in order to clarify the position, the Departmenta€”this was the position of the
Department even before I took overa€”and in fairness to the officers of the Department, I am bound to clarify it. Another
Standing Committee, the Standing Committee on Food and Consumer Affairs chaired by another distinguished Member, Shri
Vilas Muttemwar, consisting of Members of all the sections of the House, including the Members of the principal Opposition
Party, based on a report of the Working Group of the RBI, for good reasons recorded in that Committee's Report, which I
would urge you to read, if not today, some other day because today it is not a pressing issue now, recommended that the
particular provision be introduced, which is why that particular provision was introduced. As we acknowledge the sage
advice of one Standing Committee, we also acknowledge the advice of another Standing Committee. But the rest of the Bill
is too important for me, this Bill should pass because the RBI is waiting for this Bill to pass to acquire the additional
powers. After the principal Opposition Party and some others did say, please do not press that clause, I said, all right, I will
not press that clause. But in fairness, I must say it is based on a recommendation of a Working Group of the RBI and the
recommendation of a Standing Committee in which all sections of the House were represented.



The other clause regarding Competition Commission, I am afraid, the Members may not have noticed the fact that I
have modified that decision. Mr. Mahtab mentioned it. When this clause was brought that banks should be taken out of the
Competition Commission, the Standing Committee on Finance recommended the following and I read that short paragraph.

"The Committee, while supporting the proposal to keep bank mergers, etc., outside the purview of the Competition
Commission of India for the time being, would recommend that this exemption should be considered as a special
case and an expedient measure to be re-visited in due course in the light of experience gained both by the
regulators, namely RBI and the Competition Commission."

So, the Committee did not endorse this. The Committee said, all right, for the time being you can keep it, but please re-visit
it. When I took over, I re-visited it and I am not pressing that clause either. I have already given notice that that clause will

not be pressed. The RBI will be a regulator for all banking activities under the provisions of the Banking Regulation Act. The
Competition Commission will be the regulator for competition because as Mr. Mahtab rightly pointed out, if I take out the
banking sector, the insurance sector says, take us out because we have a regulator, the IRDA. The telecom sector says,

take us out because we have a regulator, the TRAIL The petroleum sector says, take us out because we have a regulator,

the Petroleum Board. Therefore, we decided in the Cabinet that we will not take out the banking sector from the
Competition Commission. The RBI will continue to regulate the banking sectors as far as the banking regulation is
concerned. The Competition Commission will also regulate anti competitive practices and would have to approve any
merger. So, that caution of Standing Committee has also been accepted and we are not voting in favour of that clause. I
have already issued notice that we would vote negative against that clause.

PROF. SAUGATA ROY (DUM DUM): I have not received any notice by you.
MR. CHAIRMAN : Please do not disturb the House.
Q1. 2Horet 3T 1 ARG, A} oft Ds 2 & Rb oife e &) oifeer et BY A Dol aifde; et Bt BA udr Aon?
SHRI P. CHIDAMBARAM: Notices are issued to the House.
MR. CHAIRMAN: Please sit down.
Hon. Minister, address the Chair, please.
...(Interruptions)
SHRI P. CHIDAMBARAM: Saugata Roy ji, I am explaining it now.

As to how many bank accounts are idle, I think, Mr. Anurag Thakur raised this point. It is 1,12,49,844 accounts are idle and
Rs.2,481 crore are there. But, sufficient safeguards have been provided in the Bill. Even after a ten year period, if the
person, who owns the account, comes and asks for the money, he must be returned the money and the bank will claim the
money from the deposit account. Even if it takes 15 or 20 years, nobody's money will be taken away. It is not our intention
to appropriate anybody's money. But, we cannot allow Rs.2,481 crore to lie idle. We will use it but if he comes and claims
it, we will return the money.

We have appointed Justice Srikrishna Committee to look into all financial sector laws and to give us a report on redrafting
financial sector laws. That report has come in the draft form. Comments have been invited. Once that report is finalized, 1
hope that we will have an opportunity to draft a comprehensive banking law, but, at the moment, the only thing that I can
do is to amend the existing law.

The questions were asked about branches being closed. I mean, I do not know where we get that impression. It is possible
that in a village or on the same road or in a town, two branches may be amalgamated. Look at the record of our
Government. We have added 6,489 branches in the year 2011-12. This year we will add approximately the same number. I
did give that number once. It is roughly about 18 or 19 branches a day that we had added. Apart from that, in the last one
year, when the scheme was announced, we have opened 32,518 ultra small branches. Therefore, enough branches have
been opened. We will open branches approximately at the rate of about 6000 a year. That is the plan.

There were some questions about merging small branches. Sir, there is no provision in the amending Bill regarding merger.
There is no provision in this Bill at all. Whatever law is there, it is there; there is no provision in this Bill about any merger.
We are not introducing any new provision.

There was a question about education loan. Sir, personally this is a passion for me. My friends in Tamil Nadu know that I

have never spoken at a public forum without emphasizing education loan. Today, as on 30 th of September — it is apart from
the loans that had been taken and repaid — Rs.52,000 crore for 24 lakh accounts are outstanding. I receive complaints from



my constituency or elsewhere. We have a section in the Department of Financial Services which receives complaints. Each
bank has a cell which receives complaints. I am not saying that there are no black sheep in the banking industry. I am not
saying that there is no heartless manager, maybe there is one here or one there. In fact, if there is one there and one here,
give me his name and I will pass it on to Gurudas Dasgupta ji. So, he can take action. ...(Interruptions)

MR. CHAIRMAN: Hon. Member, please be seated.

...(Interruptions)
MR. CHAIRMAN: No interruption, please.

...(Interruptions)

SHRI P. CHIDAMBARAM: We are giving loans and I said, I think, I said it in the other House, that if any hon. Member
wishes to hold an education loan camp in his constituency, please write to me and I will ask the lead bank to hold the camp
in his constituency. But, he must take the initiative. Some money has to be spent, of course, in making arrangements. But,
it cannot be helped. Some preliminary arrangements have to be made, a hall has to be acquired, some banner has to be put
up and some advertisement has to be done. But, you must do that. If you do that, I will ask the lead bank to hold the camp.

A question was asked about FDI in public sector banks. This is no new provision. This is a provision in the 1980 Act.
Section 2D of the 1980 Act contains a provision that any non-resident can hold shares up to 20 per cent. We have not made
a new provision. This has been a part of the Act for many many years. No new provision is being made.

Some question was asked about retrenchment in world banks and others banks and what we are doing here. Why are we
concerned about the world? If the banking system in the world retrenches, let them retrench. Look at what we have done.
In 2011-12 all public sector banks together — Officers, Clerks and Sub-staff have recruited 55632 young men and women.
This year the plan is to recruit 84489 young men and women. We are opening 6000 branches; how can we not recruit?
Even if I take three or four people to a branch — Officer, Clerk and Sub-staff — I need for 6000 branches, 25000 people.
Then people are retiring and some people leave for other jobs. We are recruiting 84489 people this year. I cannot see in the
foreseeable future our banks retrenching anyone. On the contrary, in the foreseeable future — for the next five years, ten
years, twenty years — we will be opening so many branches and we will recruit many many more young men and women.

Shri Anandrao Adsul asked the question as to who is the appellate authority for a penalty. For removal of managerial or
other persons, there is an appeal to the Central Government under Section 36 AA (3a). For cancellation of the licence there
is an appeal to the Central Government under Section 22 (5). For imposition of the penalty, there is no appellate authority;
one has to go to the writ court under article 226 of the Constitution.

There were some questions about the NPA. I think I answered a question in this House. When the economy is in some
stress, some sectors also will be under some stress. It is because some sectors are under stress, the economy is under
stress. If every sector is doing well, why should the economy be under stress? Some sectors are under stress. I believe,
and I think the Prime Minister agrees with me, when the economy is going through a slow down or under stress, this is not
the time to tighten the screws on the stressed sector. This is the time to hand hold them, help them come out of this
difficulty, so that when the economy recovers, that sector recovers and they will repay the loan. They are not wilful
defaulters. There are some sectors which are under stress. So, this is the time to restructure the loan. RBI guidelines allow
for restructuring of the loan.

MPs have approached me with individual cases to help restructure the loan. That is the right thing to do. You cannot
allow an industry in your constituency to close down just because it is under stress today. This is the time to help the
industry tide over the difficulty. Let us hold on for six months, twelve months or so. The economy will recover. Therefore,

there is a slight rise in the proportion of NPA, nobody is denying that. Gross NPAs today are 3.1 per cent as on 315t of
March. Net NPAs are only 1.4 per cent. Therefore, these NPAs have been provided for. ...(Interruptions)

That is what I said. Please do not introduce concepts which are unknown to banking. Every country in the world,
every bank has NPAs. If there was no NPA, if everybody repaid his loan, if everybody paid his interests, no account has
become bad, then we must be at the edge of cloud nine. This is utopia; it just would not happen. There will be some
reason or the other and therefore ...(Interruptions)

Please do not interrupt. There will be NPAs. The net NPAs are only 1.4 per cent. I have said it and I say this
guardedly that yes, this is a matter of concern. But this is not a matter for alarm. This is the time to help restructure the



loan, help the industry come out of the stress and they will come out of the stress and these loans will become — what are
doubtful assets will become standard assets over a period of time.

Sir, our banks are well capitalised. We are well above the Basel norm. We will be ahead of the new Basel 3 norm
because we capitalise them repeatedly. They have enough money to lend. The economy is going through a slow down. But,
as I said, it will come out of this trough; it will recover and when it recovers, banks will be required to lend more money.
Banks have the liquidity to lend more money. The RBI has infused Rs. 1,46,290 crore of liquidity in the banks. Banks have
enough liquidity to lend money to all sectors and to all segments that require money.

I think, I have answered all the major questions. There were some questions about consolidation. Please understand, not
one of our banks is among the top 20 banks of the world. China has three. Today if a loan size is about, say, Rs. 6,000
crore, there is not a single bank which can take the portfolio on its book. It has to put together a consortium. India, for the
size of its GDP, for the future that we envision, we need world-size banks. Nobody said that all 27 public sector banks
would be consolidated. Please read my speech at BANCON and I made the same speech four or five years ago. This is
based on the Narasimhan I Committee and Narasimhan II Committee. We said that we need two or three world-size banks
and two or three world-size banks will come by some smaller banks consolidating with the larger banks of this country, but
we will still have over 20 public sector banks and each one of them will grow. We need world-size banks. I am prepared to
debate it in any other fora. There is no time today. We need two or three world-size banks. If the private sector banks will
become larger and larger, should not the public sector banks also keep pace and become larger and larger? I think, there is
a case for merger of banks and there is a case for two or three world-size banks.

I come to my last and concluding statement. One of the hon. Members blamed what he described as the Manmohan-
Chidambaran model. Please do not equate me with the Prime Minister. The Prime Minister is a distinguished economist; I
am not. The Prime Minister has vast experience; I do not have. But the Manmohan model also showed to this country that
we can achieve above nine per cent growth. The Manmohan model also showed to this country that we can reduce our
fiscal deficit to below three per cent and it came to 2.7 per cent. ...(Interruptions) Therefore, do not blame this model. If
you blame the Manmohan model ...(Interruptions) 1 am not yielding. ...(Interruptions)

MR. CHAIRMAN : Please keep quiet. Please sit down.
...(Interruptions)

MR. CHAIRMAN: Please do not disturb. Let the Minister reply.
...(Interruptions)

SHRI P. CHIDAMBARAM: If you blame the Manmohan model, the Manmohan model must also be credited ...( Interruptions)
If the Manmohan model is a model that has caused this, the Manmohan model must also be credited for making India the
second fastest growing economy in the world.

With these words, I commend this Bill and request all sections of the House to support it.

MR. CHAIRMAN: The question is:
"That the Bill further to amend the Banking Regulation Act, 1949, the Banking Companies (Acquisition and

Transfer of Undertakings) Act, 1970 and the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1980 and to make consequential amendments in certain other enactments be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: Now, the House will take up clause by clause consideration of the Bill.

The Government wants clause 2 to be negatived by the House. However, there are amendments to this clause which are to
be disposed of first.

There are Amendment Nos. 19, 20 and 21 to be moved by. Sk. Saidul Haque. Are you moving your amendments?



SHRI P. CHIDAMBARAM: Sir, just one minute.

Sir, you are amending clause 2. We are negativing clause 2. There is no need to amend clause 2 because we are negativing
it. So, he does not have to move his amendments to clause 2. ...(Interruptions)

MR. CHAIRMAN: Sk. Saidul Haque, are you moving your Amendment Nos. 19, 20 and 21?

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, I beg to move:
Page 2, forlines 5 to 10, substitute3€”
"2A. Notwithstanding anything to the contrary contained in section 2, nothing contained in the Competition
Act, 2002 shall apply to any new banking company in respect of the matters relating to amalgamation, merger,
reconstruction, transfer, reconstitution or acquisition underd€™ (19)
Page 2, omit lines 14 and 15 (20)
Page 2, omitlines 17 and 18 (21)

MR. CHAIRMAN : I shall now put Amendment Nos. 19, 20 and 21 to Clause 2 moved by Sk. Saidul Haque to the vote of the
House.

The amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That clause 2 stand part of the Bill."

The motion was negatived.

Clause 3 Amendment of Section 5
SK. SAIDUL HAQUE : Sir, I beg to move:
Page 2, lines 24 and 25, omita€”

"or such other securities as may be specified by the Reserve Bank". (22)

MR. CHAIRMAN: I shall now put Amendment No. 22 to Clause 3 moved by Sk. Saidul Haque to the vote of the House.
The amendment was put and negatived.

MR. CHAIRMAN: The question is:

"That clause 3 stand part of the Bill."

The motion was adopted.

New Clause 3A

SHRI P. CHIDAMBARAM: Sir, as I told the House, we are not moving new clause 3A. I have to withdraw it. Therefore, I am
not moving the Motion under Rule 80 (i). Therefore, new clause 3A need not be moved.

MR. CHAIRMAN: So, you are not moving amendment No. 3. Now, I go to clause 4.

Clause 4 Amendment of Secion 12
SHRI P. CHIDAMBARAM: Sir, I beg to move:
"Page 2, forline 26, substitutea€”

"4, In section 12 of the principal Act,--



(A). in sub-section (1),--"." (4)

MR. CHAIRMAN: The question is:
"Page 2, forline 26, substitutea€”

"4, In section 12 of the principal Act,--
(A). in sub-section (1),--"." (4)

The motion was adopted.

SHRI P. CHIDAMBARAM: Sir, I beg to move:
"Page 2, forline 42, substitutea€”
'(B). in sub-section (2), the following proviso shall be inserted, namely:--

"Provided that the Reserve Bank may increase, in a phased manner, such ceiling on voting rights from ten per
cent to twenty-six per cent."."." (5)

SK. SAIDUL HAQUE : Sir, I beg to move:

"That in the amendment proposed by Shri P. Chidambaram and printed at serial No. 5 in List No. 1 of
Amendmentsa€”

for "twenty six per cent.".

substitute "ten point one per cent."." (24)
MR. CHAIRMAN: I shall put Amendment No.24 to clause 4 moved by Sk. Saidul Haque, to the vote of the House.

Those in favour may please say 'Aye",
SOME HON. MEMBERS: "Ayes".
MR. CHAIRMAN: Those against may please say "No",
SEVERAL HON. MEMBERS: "Noes".
...(Interruptions)

SK. SAIDUL HAQUE : Sir, I want a Division on it.
SHRI P. CHIDAMBARAM: What is this? Why do you want a Division on this? ...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): On two amendments, we will press for a division. In this case, you are increasing
the ceiling on voting rights from ten per cent to twenty-six per cent.

SK. SAIDUL HAQUE : You are increasing the ceiling from ten per cent to twenty-six per cent and, therefore, we want to put
a cap at ten point one per cent. ...(Interruptions)

MR. CHAIRMAN: Let the Lobbies be cleared.a€”
Now, the Lobbies have been cleared..

Now, the Secretary-General to inform the House about the procedure regarding operating the automatic vote
recording machine.

SECRETARY-GENERAL: Hon. Members, who have not been allotted Division Numbers so far, will be supplied at their seats
with Ayes/Noes printed slip for recording their votes. On the slips, they may kindly record the votes of their choice by
signing and writing legibly their names, identity card numbers given to them temporary/permanent identify cards supplied
to the Members, Constituency and State/Union Territories and the date at the place specified on the slip. Members who
decide to record abstention, my ask for the abstention slip.

Operation of the Automatic Vote Recording Machine: Kind attention of the hon. Members is invited to the following
points in the operation of the Automatic Vote Recording System:-



1.  Before a division starts, every hon. Member should occupy his or her own seat and operate the system from
that seat only;

2. As may kindly be seen, the "red bulbs above Display Boards" on either side of the hon. Speaker's Chair are
already glowing. This means the Voting System has been activated;

3. For voting, please press the following two buttons simultaneously immediately after sounding of first gong, namely

One "red" button in front of the hon. Member on the headphone plate and
Also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour

4. Itis essential to keep both the buttons pressed till the second gong sound is heard and the red bulbs are
"Off".

IMPORTANT: The hon. Members may please note that the vote will not be registered if both buttons are not kept
pressed simultaneously till the sounding of the second gong.

5.  Please do not press the amber button (P) during division.
6. Hon. Members can actually "see" their vote on Display Boards and on their Desk Unit.

7. Incase, vote is not registered, they may call for voting through slips.

MR. CHAIRMAN: I shall put Amendment No.24 to Government Amendment No.5 moved by Sk. Saidul Haque to Clause 4, to
the vote of the House.

The question is:
"That in the amendment proposed by Shri P. Chidambaram and printed at serial No. 5 in List No. 1 of Amendments —
for "twenty six per cent."
Substitude "ten point one per cent."." (24)

The Lok Sabha divided:
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ABSTAIN

Saroj,Shrimati Sushila

MR. CHAIRMAN: Subject to correctionx, the result of the Division is:
Ayes: 27
Noes: 205
The motion was negatived.

The amendment was negatived.

MR. CHAIRMAN:I shall put Amendment No.5 moved by Shri P. Chidambaram to clause 4 to the vote of the House.
The question is:

"Page 2, forline 42, substitute-

'(B). in sub-section (2), the following proviso shall be inserted, namely :-

"Provided that the Reserve Bank may increase, in a phased manner, such ceiling on voting rights from ten per



cent to twenty-six per cent."."

©)

The motion was adopted.

MR. CHAIRMAN: Hon. Members, Government Amendment No.5 to Clause 4 has just been adopted. The amendment
seeks to substitute line 42 on page 2 of the Bill with new lines. Prof. Sk. Saidul Haque has Tabled Amendment No.25
to Clause 4 which seeks to omit line 42 on page 2 of the Bill. Line 42 as it exists prior to the adoption of the
Government Amendment No.5 is no more in the Bill. Therefore, Amendment No. 25 Tabled by Prof. Sk. Saidul Haque
has become infructuous. I am, therefore, not allowing this amendment to be moved.Now

The question is:
"That clause 4, as amended, stand part of the Bill."
The motion was adopted.
Clause 4, as amended, was added to the Bill.

Clauses 5 to 8 were added to the Bill.

Clause 9 Insertion of new section 26A
Amendment made:
Page 6, lines 10 and 11, for "such other purposes", substitute —

"Such other purposes which may be necessary for the promotion of depositors' interests". (6)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"I shall put Amendment No. 6 moved by Shri P. Chidambaram to clause 9 to the vote of the House."

The motion was adopted.

MR. CHAIRMAN: The question is:
"That clause 9, as amended, stand part of the Bill."
The motion was adopted.

Clause 9, as amended, was added to the Bill.

Clause 10 Insertion of new section 19A
Amendment made:
Page 6, forlines 29 and 30, substitute —

"enterprise of a banking company and its books of account jointly by one or more of its officers or
employees or other persons along with the Board or authority regulating such associate enterprise.". (7)



(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"I shall put Amendment No. 7 moved by Shri P. Chidambaram to clause 10 to the vote of the House."

The motion was adopted.
MR. CHAIRMAN: The question is:
"That clause 10, as amended, stand part of the Bill."
The motion was adopted.
Clause 10, as amended, was added to the Bill.

Clauses 11 to 13 were added to the Bill.

Clause 14 Amendment of section 51
Amendment made:

Page 8, forlines 40 to 44, substitute3€”

"14. In Section 51 of the principal Act, in sub-section (1), before the words, brackets, figures and letters "sub-
sections (1B), (1C) and (2) of Sections 30", the figures and letters "29A," shall be inserted.".
(30)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

"I shall put Amendment No.30 moved by Shri P. Chidambaram to clause 14 to the vote of the House."

The motion was adopted.
MR. CHAIRMAN:
"That clause 14, as amended, stand part of the Bill."

The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 15 Amendment of section 56

Amendments made:
Page 10, line 9, for"2011", substitute "2012". (8)
Page 10, line 19, for"2011", substitute "2012". (9)

(Shri P. Chidambaram)



MR. CHAIRMAN: The question is:

"I shall put Amendment Nos. 8 and 9 moved by Shri P. Chidambaram to clause 15 to the vote of the House."

The motion was adopted.
MR. CHAIRMAN: The question is:
"That clause 15, as amended, stand part of the Bill."

The motion was adopted.

Clause 15, as amended, was added to the Bill.

Clause 16 Amendment of section 3

SK. SAIDUL HAQUE(BARDHAMAN DURGAPUR) : I beg to move:
Page 12, afterline 18, inserta€”
"Provided also that the percentage of Share-holding of the Central Government in any corresponding

new bank to total Share Capital of such corresponding new Bank shall not be decreased by any increase
or reduction of paid-up share capital.". (26)

Page 12, omit lines 27 to 35. (27)

MR. CHAIRMAN: I shall now put amendment Nos. 26 and 27 to clause 16 moved by Sk. Saidul Haque to the vote of the
House.

The amendments were put and negatived.
MR. CHAIRMAN: The question is:
"That clause 16 stand part of the Bill."
The motion was adopted.
Clause 16 was added to the Bill.
19.00hrs

Clause 17 Amendment of section 3

SK. SAIDUL HAQUE: I beg to move:
Page 13, afterline 3, insert —

"Provided further that the percentage of Share-holding of the Central Government in any corresponding new bank to
tal Share Capital of such corresponding new Bank shall not be decreased by any increase or reduction of paid-up
share capital.". (28)

Page 13, omitlines 16 to 23. (29)

MR. CHAIRMAN : I shall now put Amendment Nos.28 and 29 to Clause 17 moved by Sk. Saidul Haque to the vote of the House.



MR. CHAIRMAN: The question is:

The Amendments were put and negatived.

"That clause 17 stand part of the Bill."

Amendments made:

The motion was adopted.
Clause 17 was added to the Bill,

Clause 18 was added to the Bill.

Schedule

Page 14, forlines 4 to 7, substitute-

1. The Indian
Contracts
Act, 1872
(9 of
1872).

Saving of a guarantee
agreement of a bank or a
financial institution.

In section 28, after Exception 2,
the following Exception shall be
inserted, namely:-

Exception 3.— This section
shall not render illegal a
contract in writing by which
any bank or financial
institution stipulate a term in
a guarantee or any
agreement making a
provision for guarantee for
extinguishment of the rights
or discharge of any party
thereto from any liability
under or in respect of such
guarantee or agreement on
the expiry of a specified
period which is not less than
one year from the date of
occurring or non-occurring
of a specified event for
extinguishment or discharge
of such party from the said
liability.

Explanation.- In Exception 3,-

(i) the expression "bank" means

(a) a "banking company"
as defined in clause (c) of
section 5 of the Banking
Regulation Act, 1949;

10 of
1949,

(b) " a corresponding new



bank" as defined in clause
(da) of section 5 of the
Banking Regulation Act,
1949;

(c) "State Bank of India"
constituted under section 3
of the State Bank of India
Act, 1955;

(d) "a subsidiary bank" as
defined in clause (k) of
section 2 of the State Bank
of India (Subsidiary Banks)
Act, 1959;

(e) "a Regional Rural
Bank" established under
section 3 of the Regional
Rural Banks Act, 1976;

(f) "a Co-operative bank" as
defined in clause (cci) of section
5 of the Banking Regulation Act,
1949;

(g0 "a multi-State co-
operative bank" as defined
in clause (cciiia) of section
5 of the Banking
Regulation Act, 1949; and

(i) the expression "a financial institution" means any
Public financial institution within the meaning of section
4A of the Companies Act, 1956.

2. Indian Indian
Stamp Stamp Act,

Act, 1899

1899. (2 of 1899).
(2 of

1899).

Conversion of a branch of

After section 8D, the following

section shall be inserted,
namely:-

10 of
1949.

23 of
1955

38 of
1959,

21 of
1976.

10 of
1949,

10 of
1949,

1 of 1956.



any bank into a wholly
owned subsidiary of bank or
transfer of shareholding of
a bank to a holding
company of bank not liable
to duty.

"8 E . Notwithstanding anything
contained in this Act or any other
law for the time being in
force,a€”

(a) conversion of a branch of a
bank into awholly owned
subsidiary of the bank or transfer
of shareholding of a bank toa
holding company of the bank in
terms of the scheme or
guidelines of the Reserve Bank of
India shall not be liable to duty
under this Act or any other law
for the time being in force; or

(b) any instrument, including an
instrument of, or relating to,
transfer of any  property,
business, asset whether movable
or immovable, contract, right,
liability and obligation, for the
purpose of, or in connection with,
the conversion of a branch of a
bank into a wholly owned
subsidiary of the bank or transfer
of shareholding of a bank to a
holding company of the bank in
termsof the scheme or
guidelines issued by the Reserve
Bank of India in this behalf, shall
not be liable to duty under this
Act or any other law for the time
being in force.

Explanation.a€”

(i) For the purposes of this
section, the expression "bank"
meansa€”

(@) a "banking company" as
defined in clause (c) of section 5
of the Banking Regulation Act,
1949;

(b) "a corresponding new bank"
as defined inclause (da) of
section 5 of the Banking
Regulation Act, 1949;

(c) "State Bank of India"
constituted under section 3 of the
State Bank of India Act, 1955;

(d) "a subsidiary bank" as defined
in clause (k) of section 2 of the

10 of
1949,

10 of
1949,

23 of



State Bank of India (Subsidiary — 1955.
Banks) Act, 1959;

38 of
1959.
(e)"a Regional Rural Bank"
established under section 3 of the
Regional Rural Banks Act, 1976;
21 of
1976.
(f) "a Co-operative bank" as
defined in clause (cci) of section
5 of the Banking Regulation Act,
1949;
" . . : 10 of
(g) "a multi-State co-operative 1949,

bank" as defined in clause (cciiia)
of section 5 of the Banking
Regulation Act, 1949;

(ii) For the purposes of this
section, the expression the 10 of
"Reserve Bank of India" means  1949.
the Reserve Bank of India
constituted under section 3 of the
Reserve Bank of India Act, 1934.

2 of 1934.

The In section 8, in sub-section (4),
Reserve for the words "thereafter until his
Bank of successor shall have been

India Act, nominated", the following shall
1934 be substituted, namely:-

(2 of

1934).

"shall be eligible for
reappointment:

Provided that any such Director
shall not be appointed for more
than two terms, that is, for a

maximum period of eight years



either continuously or
intermittently”.

4, TheReserve Insection 9, in sub-section (3), for
Bank of India  the words "thereafter until his
Act, 1934 successor shall have been appointed
(2 of 1934). and shall be eligible for
reappointment"”, the following shall be
substituted, namely:-

"shall be eligible for reappointment:

Provided that any such member shall
not be appointed for more than two

terms, that is, for a maximum period
of eight years either continuously or

intermittently".

5.  The State In section 7, in sub-section (3), the
Financial words and figures "and the Banking
Corporation Regulation Act, 1949" shall be

Act, 1951 omitted.'. (10) 10 of 1949

(63 of 1951).

Page 14, line 8, for "2", substitute"6". (11)

Page 14, line 11, for "3", substitute "7". (12)

Page 14, line 14, for "4", substitute "8". (13)

Page 14, line 17, for "5", substitute "9". (14)

Page 14, line 22, for "6", substitute "10". (15)

Page 14, line 26, for "7", substitute "11". (16)

Page 14, line 29, for "8", substitute "12". (17)

(Shri P. Chidambaram)



MR. CHAIRMAN: The question is:

"That the Schedule, as amended, stand part of the Bill."

The motion was adopted.

The Schedule, as amended, was added to the Bill,

Clause 1 Short Title and Commencement
Amendment made:

Page 1, line 5, for"2011", substitute "2012". (2)

MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:

Page 1, line 1, for "Sixty-second", substitute "sixty-third". (1)

MR. CHAIRMAN: The question is:

"That the Enacting Formula, as amended, stand part of the Bill."

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

SHRI BASU DEB ACHARIA : Sir, in protest we are walking out.
19.04 hrs
At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House.
SHRI P. CHIDAMBARAM: Sir, I beg to move:
"That the Bill, as amended, be passed."
MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed."

(Shri P. Chidambaram)

(Shri P. Chidambaram)



The motion was adopted.

SHRI P. CHIDAMBARAM: Sir, I thank every section of the House.
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